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[Mr. Speaker] 
Consolidated Fund of India for 
the service of the financial year 

1964-65". 

The motion was adopted. 

SID-I T. T. Krlslmamaehari: I intro-
duce the Bill. 

RESOLUTION RE: PROCLAMATION 
IN REGARD TO KERALA--contd. 

lZ.H hrI. •• .' 

Mr. Speaker: Further discussion oi 
the following Resolution moved by 
Shri Hathi on the 22nd September 
1964, namely:-

"That this House approves the 
Proclamation issued by the 
President on the 10th September 
1964, under article 456 of the 
Constitution in relation to the 
State Of Kerala". 

1 hour and 40 minutes have al-
ready been taken and 3 hours and 20 
minutes remain. Shri Khadilkar may 
continue. 

Sbrl Kbadllkar (Kbed).: Yesterday 
in the short time at my disposal, I 
Was giving the background to the 
present breakdown of the Constitution 
in Kerala. I had said that instead of 
levelling accusations-that is, one 
side accusing the Congress, the 
Congress accusine the Communists, 
and the Jan Sangh accusine the 
Congress that because they entered 
into some sort of alliance with the 
Muslim League, the present most 
tragic situation has arisen-we must 
apply our mind afresh to the prob-
lem. 

I was saying yesterda~ that the 
time has come, taking into considera-
tiOn the experience we hav~ gained 
d~g the last 15 years through 

constitutional breakdowns in Kerala •. 
to see whether the pl'esent pattern 
does not need S'Ome modification at 
the State level, whether the parlia-
mentary pattern we have adopted in. 
this country does not require certain 
modifications regarding procedure-
and soon in order to deal with the 
present realities of the situation. The-
time has come to give some serious 
thought to it. When this Re,olution 
is before the House, it is the responsi-
bility of this House to try to analyse· 
the past situations, reach some con-
clusions and try to devise some sort 
of a way out, at least search for it. 
This is my purpose in taking part in-
this debate. 

Sbri Natb Pal (Raipur): Mr. 
Speaker, are we not expected to 
have at least the Minister of State or 
Minister here? The debate becomes 
purposeless if the Minister i; not here 
to listen to the pOints made. Then 
we find that this becomes a dialogue 
carried on in two different halls. 
bee-ause the Minister reads the pre-
pared brief and ignores the points 
that we urge. Neither the Minister 
nOr the Minister of State is her~ 
only the Deputy Minister is here. 
Either this is a serious matter or It 
is not. 

Mr. Speaker: It is expected that 
some one of them must be here, at. 
least the Minister of State. 

The Deputy Min4ter in .tbe Minis-
try of Dome Aftalrs - (Sbrl L. N. 
Mlsbra) : The Minister of Srate was 
here. He is in charge of the Resolu-
tion. He wiLl be coming now. 

Sbrl KbadUkar: I was talking in 
terms Of the broad perspective to stir 
the mind of this House and make 
them aware of their responsibility in 
the matter. It is not, alt I was arguing, 
a party question. There .is a certain-
amount of flabbiness all round, It 
certain amount of complacency whicb 

.Introduced with tbe recommenda lion of the President. 
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is a mOst disgusting phenomenon in 
our country. There is an attempt to 
conform to the western standards; 
whether they are applicable to this 
country or not, we do not mind-in 
politics, economic institutIons, not 
only that, but morals and manners. If 
these are in some way approximating 
to the western standards -and com-
parable to them, then we feel satisfied 
because we get a Certificate from the 
west, "Oh, India is making a great 
experiment in democracy, and In 
everything". If tomorrow We were 
to adopt the new fashion of 'topless' 
of course I am certain some pattern 
will come here approximating to the 
topless then OUr morals and our 
manners will rise in the estimation 
of the west, and we also will feel 
satisfied. 

8hri Alvares (Panjim).: It would 
be interesting to see Shri Khadilar 
in topless! 

Shri KhadlIkar: 'I entirely agree 
with the point raised by Shri Nath 
Pai. This debate should 'be taken by 
Government and every Member of 
the House very seriously, because it 
is not only a question of breakdown. 
Aftee six months, there will be an 
election. Again the same situation will 
arise; because three parties are pitted 
against each other. Communities and 
castes are so rigid that there is no 
possibility of a compromise, no 
possibility of a consensus..All types 
of opportunistic alliances made on the 
eve of elections are not going to last, 
as We know from past experience. 

13 hn. 

In such a situation, when we are 
debating this issue, I would make an 
appeal. It is not a party issue. I 
would appeal to this side as well as 
the other side that they must look at 
the problem in a proper perspective. 
Remove the cobwebs in your mind, 
about parliamentary democracy, _ re-
presentative government and what-
ever you have got in your mind. I 

was very happy to read here the other 
day-I do not want to mention or 
say that it is Ule l\lll'8tic fringe of the 
Swaniantra Party as somebody has 
mentioned it, I do not want to Bay 
that regarding Prof. Banga, but in 
a saner mood, at some place he has 
also given some thought to it, end he 
has said that the time has come when 
we must give he thouht to our pattern 
of government, whether this instru-
ment of parliamentary democracy that 
we bave adopted . . . 

Mr. Speaker: I could not follow. 
He said certain things. 

Shri Khadilkar: I am giving cis 
quotation. 

Shri NatJi Pai: He said that some-
body said that Prof. Ranga is the 
lunatic fringe of the Swatantra Party. 

Mr. Speaker: If it was so said, it 
it is not in good taste. 

Shri Kbadllkar: He is my honoured 
friend, and I do not say anything. 

So, he has also applied his mind, 
and it is good th'8t he has said that 
the time has come when We must 
think about some new pattern, and he 
has reCO'mmended-I do not agree 
with him entirely, but he has kept his 
mind open-some sort of committee 
government of the Swiss pattern. and 
he _has gone to the length of sitting 
with the Communists in such 9. gov-
ernment. I am very happy that at 
least so far as this new pattern is con-
cerned, he is not bringing in this un-
toucha-bility type of attitude. 

But the main question tod'lly is this. 
What are we going to do after six 
months? There will be election~. I 
predict here and now that unless you' 
apply your mind, after the elections 
the same conditions will prevail-
three werring or two warring parties 
and some splinter groups coming up, 
and again the same question will arise .. 
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[Shri Khadilkar] 
What is to be done? All sorts of 
compromises will be made. Ttlere-
fore, my first submission is that the 
time has come when this House and 
not only the Home Minister, mu~t ep-
'ply its mind to the pattern that we 
have adopted, and to the question 
'9Wlether it fits Or whether some modi-
fication is called for. And I may 
suggest the tYPe of modifications need-
ed. 

In the African continent I find that 
there is 'a greater vigour of thought. 
'The President of Tanganyika the 
other day-I do not quote the whole 
thing-has given expression to it and 
he has said that they will have their 
-OWn pattern of democNcy. He says 
'Iiley believe in democracy, not of the 
Western pattern, they know what it 
means; he has said that the rule of 
law must be there, freedom, liberty 

.of expression and everything, but 
the same pattern they need not copy. 
He has POinted out a newer pattern. 

At the present juncture we should 
'Dot fail to apply our mind and try to 
bring foroes together, so that this 
parliamentary government end free-

.ciom, these instruments will be useful 
for making social advance. That is 
my plea. 

Why do I say this? What do We find 
·eocmy? 'The position todiay is that the 
Opposition parties are not prepared to 
,accept the sanctity of the decisions. 
Excuse me, I am talking frankly and 
objectively. Even when decisions are 
taken after discussion, they are free to 
«0 out to start bandhs, agitations 
about fOOd prices, strikes etc., but 
these problems are not solved by one \ 
agitation or the other. If you want to 
bring them into the picture, I say this. 
Today our Ministers are guided by the 
execuiive. The executive rules supre-
me Let there be collective think-ing at the ministerial level. For ins-
tance let every Minister have a com-
mit~, and before a major decision 
,is taken, some thinking should take 

place. That decision has 9 collective 
sanction, and that goes out. I am 
sorry this agitational BPprooach is fast 
developing out of frustration in the 
minds of the Opposition, and it is very 
natural. Therefore, to make a small 
beginning. this must be made. 

-Then, there is the question of cor-
ruption. Power corrupts, but I would 
like to point out what Mr. Nyerere has 
written from his experience. I will 
read out only a small portion from a 
letter of his which appeared in the 
Hindustan Standard: 

"We eim at building a classless 
society. In no State is there 
enough wealth to satisfy the de-
sire of a single individual for 
power and prestige. When wealth 
is divorced from its purpose-
which is the banishment of 
poverty-there develops ruthless 
competition; each persOn tries to 
get more wealth, so that he will 
have more power and prestige 
than his fellow men. Wealth be-
comes an instrument of domina-
tion, a means of humiliating 
other people." 
If we look at the state of afl'airs, 

whatever the rights or wrongs of the 
<:barges about corruption, we find 
that because there is power and pres-
tige, more money is grabbed, and this 
demoralising atmosphere is being 
created in this country at the pre-
sent juncture. If you want to dispel 
it, if you want to remove it 9nd 
create B healthy atmosphere, I would 
suggest by applying our mind to the 
problem. Why not try to integrate 
the forces that are there, which agree 
on the basic progremme? As I said 
yesterday, the national plan is the 
basic programme. Even the Commu-
nists today have come to realise that 
it is not a question of insurrec-
tionary revolution or violent revolu-
tion. They are prepared to accept the 
fr>am.ework of parliamentary demo-
cracy, at least one wing of the Com-
munist Party has said they are pre-
pared to share power with you. In 
such matters, let us make a first at-
tempt. 
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'!be time has carne. After 17 years 
tOf Our ezperience, the frame that we 
have adopted needs 'a little mould-
.ia& a little change, and only if we 
Rmove our old classical cobwebs 
about democracy from our heads or 
minds, can we apply our mind afresh. 

ITo UIf ~ ""~ : (lfii-
.-J1I'/'1f) : f~ife;;rv:r'g' lir ~ ~ ~~ 
{t I' " 

Shrl KhadUkar: I am not pleading 
~r anything. 

We are discussing the resolution. 
Governor's rule is there. We are 
-responsible to see what type of 
Government We are going to ofter 
next. This is the matter before the 
House. My suggestion is on this 
basis: why not try from the beginning, 
not at the time of elections? Allian-
ces at the time of election would 
prove in the long run to be dis-
astrous, it has proved disastrous. 
There~ore, my suggestion is th-at 
within the framework of a broad 
national consensus, whiCh is represen-
ted by the Congress Party, let us try 
-to enlist the co-operation at all levels, 
and r;articularly make the Ministers 
-.nore responsible immediately to 
1Iheir committees where decisions are 
taken, so that the Opposition is a 
party to the decision at every level, 

-and its sanctity is' not questioned out-
.aide. 

I would -appeal to the Minister and 
"tohe Government. Time is very criti· 
cal. We aTe passing through a very 
bad period. As I said the other day, 
there is a new transition in ttlis coun-
try after OUr great IE>ader's death, and 
at this hour we should not fail to take 
the co-operation and understanding of 
others, and our mind should be appli-
ed to the main problem of develop-
'IIlI!nt. 

After -aU, what is ttlis Government 
for? All governments are evil, as 

"they say but GoveJ:lUllent is an instru-
ment to do some service to the people, 
to give them social welfare, make 

:&orne social advance. These are the 
1184 (Ai)' LSD--5. 

purposes of Government. I em not 
concerned whether "A" or "B" sits 
there on treasury seats; 110 long as 
'he bas character, 110 long as he has 
conviction, 50 long as he is competent, 

. any,body Can occupy the seat of 
power. I am not worried about that, 
but there must be some basis. 

What do we find in this country'? I 
do not blame the Opposition. When 
I look back onbhis periOd of 17 years, 
I have not come across a single indi-
vidual in this country, this land of 
detachment, Nivriti as We say, who 
has resigned as a matter of principle. 
And those who go out of office, the 
next morning try to spread frustration, 
-and instead of helping the people, 
instead of helping the party, they 
create another problem by spreading 
the social infective disease of frustra-
tion all round. 

In such matters, if this I'Qrliament 
is a sovereign Parliament, if it is to 
discharge its duty towards Kerala, 
if it is to give guidance to the people 
of Kerala who are divided, rigidly 
divided this barrier "must be broken, 
all the' parties on a mini"mum basis 
must be combined, and an attempt 
must be made to forge ahead on the 
basis of unity. 

I do not want you to scrap the elec-
tions nor Mr. Nyerere says, it, but 
after the election, some attempt should 
be made.. Then alone; democracy 
will survive. Otherwise, if you do not 
apply your mind afresh and try to 
take a rigid attitude on his pro-
blem a sort of conservative attitude, 
an a:ttitude which is all right in 
Western eyes, where everything is 
judged from their own standards, the 
problem will not be solved. 

The last appeal I would make to 
you and also to this House is this. 
Let us turn to our people and our con-
ditions and OUr society, try ~o draw 
inlspiration from their attituJe and 
their response. That is completely 
lacking. Therefore, at a certain stage, 
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[Shri Khadllkar] 
one feels that the Government machi-
nery has become rootless; that it has 
lost its social moorings; that it has 
lost that life-giving juice that you 
get from SOCiety. Therelore, 1 would 
appeal to the Home Minister and this 
Government on this occasion. It is not 
a simple formal resolution. Let 
them apply their mind as the new 
Alfrican nations; they applied their 
mind and formed new patterne of 
democracy. Let them do it. Witlll 
these words, I !lUpport the motion. 

Sbri BaDp (Chittoor): I am glad 
that my hon. friend Mr. Khadilkar 
has put in a powerful and eloquent 
plea that this House and this Gov-
ernment and the various political 
parties and their leaders should try 
to apply their mind to the need for 
reorienting our attitude to the way 
in which our Governments are to be 
formed at the State level as well as 
at the Union level. But the solution 
that he has suggested may not appeal 
to many; it does not appeal to me. 
But certainly there is need for giving 
a careful look at the manner in 
which the ruling party has ,been uti-
lising the constitutional provisions 
and. the way in which the rule by 
parh~entary majority in parliamen-
tary life had been utilised in this 
country, more especially with spe-
cial reference to Kerala. This is the 
third time that the President has had 
to confess failUre of parliamentary 
democracy by majority rule in Kerala 
and they had to come to this Parlia-
ment to allow him to appoint the Gov. 
ernor to govern there for six months 
or so. 

Sbri Barl V ..... u Kamath (Hosh· 
angabad): Sir, on a. point of order. 1 
a.m sure you will &iJ'ee that when 

my distincuished colleague Acharya 
Ranga is speaking, there must be 
quorUlm in the House. 

.... Speaker: Let the Bell be 
run,-there is quorum nOW. 

3300 

There is one thing that I have te-
say to the hon. Members. iIt does 
not look nice that the people lhoWd 
listen to the quorum bell four or five-
times a day. It is not dicnifyiDg. 
lDveryone should Uy to see that be 
makes his contribution in making the· 
quorum. Yesterday, I went round 
when the Bells were ringing, I fo~ 
that there were two important com-
mittees that were conducting their 
business. I am making the reqqest 
to them also. They did not move. 
None of the Members came out 
when the quorum Bell was ringing. 
At one time when I was here II found 
that hardly the quorum could lbe 
made up. There were hardly 54 or 56-
Members that could be collected 
after the Bell had been rung . . . 

Shri Bart Vishnu Kamath: Six 
times. 

Mr. Speaker: It does not look re-
ally well for us that Bells should 
have to .be rung again and again 
after every fifteen minutes. Members 
come in and quorum is made and 
then Members would ,be seen going 
out again. 

Sbri Warior (Trichur): Now·a· 
days, when th~ Bell is rung, there is 
another question that is asked, whe-
ther it is the Division Bell or the 
Quorum Bell. If it is Quorum Bell. 
they do not come in and they come 
in only if it is Division Bell. 

Sbri J[hadllkar: What about the 
convention that during this tea time 
Members woUld not raise about quo-
rum. 

Sbri Barl VillhDa KaDath: That 
is gone. 

Mr. Speaker: ,I tried mvbest and' 
I also wanted that there ought to be 
som.e interval for Members. Now. 
8lm Ranga may continue his speech .. 

Sbri RaDp.: Mr. Speaker, I was 
saying that this is the third time that 
it has happened in Kerala.Why is it 
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that the principle of majority l'IJIe 
has failed in that S~te? Many ex-
periments have ,been made. Almost 
every important party has been 
charged at one time or the other of 
making up a majority and running 
the administra"tion there-the Socia-
list, MUslim League also, r think, the 
Communist and the Congress. They 
worked in a coalition and had a 
majority. For some time a minarity 
Government was run at the suffe-
rence of the single largest party, J 
think, the Congress. Later on a coa-
lition came and the Congress, as us-
ual, followed the principle of the 
crab and killed its partners who came 
to fertilise it. So much so it began 
to run the whole show by itself by 
looting, by robbing or probing, by 
all sorts of means, by taking people 
from other groups, from independents 
also and covering them up in the 
usual mantle of the Congress, deceiv-
ing themselves and deceiving the 
public that it had a majority and they 
began to govern. Were there many 
pre-independence patriots there in 
the Congress? Not as many as there 
were post-independence patriots. And 
unfortunately for them in those areas 
those who had had the opportunity 
of carrying on the struggle for In-
dependence under the leadership of 
Mahatma Gandhi, under his guidance 
and training, were in a minority. I 
think in 1960 the then President of 
the Congress went there and cam-
paigned and some hon. friends there 
for whom I have great personal affec-
tion and respect had also gone there 
and run the election campaign. It 
was a' national campaign carried on 
in the name of all democrats, be-
longing to all political parties, except 
the commU!llists. They invited the 
<,o-operation of every democratic 
non-Congress party. They welcom-
ed that co-operation; they appre-
ciated it during the election and it 
Was that democratic coalition that 
had won the majority. But what had 
been the result? Bit by bit' they 
swallowed up' ~e other people, de-
moralised some others and in the 
end they emerged as the single party 
Government, as the Congress Gov-

/ 

ernment. Some blame is to ibe plac-
ed at the doors of the former Prime 
Minister. But the present Prime 
Minister who was then not a Prime 
Minister was responsible in helping 
the then Chief Minister of Keralil 
who was contributed by the PSP to 
go to your State, Sir,as Governor. 
And afterwards, they were able to 
help themselves and they said to 
themselves: "We have added another 
feather to our Congress cap of rule, 
of power, in this country, entirely 
as a Congress Government." These 
methods, unholy as they were, im-
moral as they were, certainly un-
Gandhian as they were, have also 
contribu:ted to the present mess. They 
wanted to have, as they are havinC 
it, only their own party's Govern-
ment in that State, as they are having 
it in other States also. But did they 
keep faith with themselves? Every-
one knows that they did not. There-
fore, there were groups, as there are 
everywhere else. But some sufferance 
is being shown to the minority group 
in other places, in a higher or lesser 
degree, but here in Kerala, they 
found it imposstble to show any 
sufferance between the groups after 
a time. Therefore, the leader of the 
minority group within the group has 
had to resign from Ministership. 
Recently he died and I was told that 
crowds of people go to offer their 
pmnams at the place of his ,grave or 
where he was cremated. I do not 
know exactly how his ashes were 
consigned. That shows that he must 
have been quite popular, and he could 
not find any place in that Ministry. 

Earlier some of the communist 
friends r'aised certain charges against 
the Congress Ministry. They publi-
shed them in their papers. Some 
golmal took place between ·the Mi-
nistry and the communist party so 
much so that the poor cOll)l11unist 
party was obliged to withdraw those 
charges from out of the papers. 

Shrl WlU'Ior: The Government was 
forced to withdraw; not the com-
munists. 
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Shri Itaqa: There was an agree-
ment !between them, but the charges 
wer~ withdrawn. (InteTTUptWn). The 
President of the Provincial Congress 
~mmittee insisted that those charges 
s.h~d be enquired into. If I am not 
DUStaken, he is not one Of 'the PlIPs-
Shri Govindan Nair; he is not a post-
Independence patriot. I think he is 
a pre-Independence patriot I am 
speaking subject to correcti~n. He 
insisted upon that enquiry; it was 
not granted. Later on, myoid friend, 
Pandit Nehru, said, "You send the 
complaints to me and I shall look into 
·them." He did it on sO many other 
occasions and in so many other 
places, and the country knows the 
result. The Das Commission stands 
as a testimony to thOse results. In 
this case also, the then Prime Minis-
ter thought there was nothing ~ub
stantial and therefore he asked Shri 
Govindan Nair to keep mum, and in 
that way, they silenced it. But dis-
content was brewing all the time, 
and why? Because the people felt 
there were genuine cases of corrup-
tion on the part of number of Minis-
ters including the Chief Minister. 
Right or wrong, it is another matter 
but it has happened that way. There~ 
after, what other choice was left now 
to the poor, helpless opposition or, 
as they prefer to call it, dissidents 
within the Congress? In the end, at 
long last, at least once in the history 
of these 17 years of democratic rule 
in our country, the Congress rule in 
our country, 15 of them had bucked 
up courage. How did they do it? I 
do not know, but they bucked Ujp 
courage to give notice that they were 
going to vote for the no-confidence 
motion. They voted against the Mi-
nistry and in favour of the motion of 
no-conftdence and brought down this 
Ministry. 

I am told that although there were 
not al big demonstrations of joy on 
the present occasion as there were 
when the communists were driven 
out of power, the people are happy, 
I cannot say whether they are in a 

majority or a minority but the pe0-
ple are certainly happy in KeralA. 

~ these circumstances, what Is it 
that one can BUiggest to the Govern-
ment? It was in this connection that 
the press people asked for my viewa, 
and I said that let an experiment be 
made, as Shri Khadilkar is now sug-
gesting. He wants one kind of experi-
ment, and I want another kind of 
experiment. Certainly an experiment, 
that method of choosing the Govern-
ment or having the Government need 
not necessarily be on the Imes on Whlcn 
tiE nOW the State Governments have 
be"n formed: whichever grcup or 
party is able to show that they have 
a majority, the Governor is expect-
ed to call the leader of that majority 
party or group to form the Ministry. 
Even there, the Congress has not 
been always sO scrupulous. There wer 
occasions when the Congress did not 
have a clear majority and yet the 
Governor called the leader of the 
Congress party to form the Ministry. 
Mter they had formed the Ministry, 
they were a'ble to get a few more 
people from among the Independents 
and from other members also to join 
them and thul; help them to make 
the majority. I need not got into the 
details. I am clear in my mind that 
that method is immoral and is wrong 
and is undemocratic. The Congress 
people also realised it and therefore 
they said, just before the results of 
the last general elections were an-
lIlounced that wherever they were 
found in a minority they were not 
going to mvite members of other 
political parties or even independents 
to come and join them in order to 
help them to make a majority and 
form the Ministry. But, unfortuna-
tely, when they actually had to make 
a decision, in cOnscience, in Rajas-
than, for instance, they stooped to 
cc:inquer, and managed to get one or 
two or three Independents to come 
and support them and In that way 
they formed their majority there. 
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Thereafter, that process goes. on,
the process of political prostitution,
this process of procuring members
from other 'groups and other parties
and independents in order to fatten
themselves. And how do they fatten
themselves? It is like a diabetic or
,beriberi patient growing more and
more fat only to be at the disposal of
the doctor all the time and his minis-
trations every day. This is how the
Congress show has been going on.

Is it a real Congress in Kerala; it
is not the real Congress. It is called
Congress. After Mahatma Gandhi's
death, they are content, somehow 'Or
other, and they are trying to throw
the mantle of the Congress on some
people and taunt all those others
who have been pre-Independence
patriots, taunt them saying that "they
are not Congressmen and therefore
they cannot be looked at; they are
Jl.otgood enough to provide any kind
of leadership to the people."

Shri Hari Vishnu Kamath: I want
10 know whether the hon. Minister
of Railways is unusually active " by
the side of the Minister of State
'ltecause the Congress patty has been
derailed in Kerala.

'pte MIpister of Railways. (Shri
,i. K. Patil): I am taking notes.

Shri Ranga: I hope the hon. Mi-
!lister of Railways will not come to
his rescue "ashe had done at the time
fif the last general election, especially
m. view of the hopeless and"unwhole-
•ome results that those other friends
of his have achieved as a result of the
auccess that he has won in co-opera-
1].onwith other friends also for the
Oong,ress, because, again and again,
he may go: He did it in Andhra; he
helped them; he went to Kerala and
helped them. He ought to know the
results. He should grow wiser after
these results and I hope this time he
would not make himself responsible
for a sim'i'larmess to follow it "he
we:reto help them once again. Anyhow,
it is lef,t to them, and he is in that
party. \It' I had! been in that party I
know the responsibility, ;md therefore
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I can only pity him if he is forced once
again to go there. (Iterruption).

Shri P. Venkatasubbaiah (Adoni):
You have paid compliments to the
Railway Minister.

Shri Ranga: Is it not time now for
the Congress people to begin to rea-
lise that it is much ,better for them
to make an experiment at this stage
in this problem State, that method of
rule, or choosing the Ministry or the
Government, which is different from
the one that they had adopted till
now, that is, by the majority party
or majority group? ,If they are to do
it that way, there is one suggestion
made by 8hri Khadilkar, and that is,
the Congress itself should be allowed

. to go there and they themselves
should form a Ministry and that the
Ministry should be good enough to ap-
point committees representing all the
political parties and the Opposition
should be where it is and it should be
content to give them advice and be
satisfied with whatever implementa-
tion the Ministers can give to it. It is
very much like the SanY~i saying that
"rice is white and chunam is white;
both ate one and the same; what does
it matter what you take? I will take
,onl~.rice," TIjat is the way my hon.
:friend wants it to be once again hav-

. ing ;tl.1eC~ngxle~sministry there and
the opposi'tio!J. ina~on.'ga common
cause 'with them and helping them
to run the show as they have "been
running in the same miserable and
digusting manner. I do not agree with
this method.

Secondly, he seems to think that
there is only one way in the west by
which a democratic 'Government in a
parliamentary manner is being run.
He is mistaken. There are two prin-
cipal types-the British and the Ame-
rican. There is the third one, the
Swiss type. That is what I have been
thinking of. This is not the first time
that I have mooted this idea in public.
When there was trouble" in· Orissa
and the House was asked to give its
sanction to the President's Rule in Ii

"Similarfashion, I made that sugges-
tion. Earlier when there was 'Similar
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trouble in Drala, I made a similar 
sugge~tion and I repeat it now. Look 
JntO the working of democracy in 
SWitterlind, true it is a very smaIl 
country; the populatiOn also is not 
very big. aut at the same time, it is 
hot mucll smaller than Kerala and 
the popUlation is not much smaller 
thin that of Kerala. Therefore, an 
experiment can be made on those 
Hnes. 

What do they do there? They do 
not dismiss all 'Political partIes. All 
political parties are free to function. 
They go to the people and get their 
votes by proportIonal representation. 
If you can possibly introduce propor-
tional repre3entation even as an ex-
periment in Kerala, if it is not too 
late for you to do it by tilking the 
necessary legislative sanction, please 
do it; I am in favour of it. If you 
are not pre\lared for that, even then 
allow all these political parties to go 
and appeal to the masses. When 
they come back, I hope none of the 
pOlitical parties there functioning at 
present would be able to get a clear 
majority. I sincerely hope and pray 
for it, because this majority rule has 
done a lot of harm to them. SO, I 
hope none of the parties would come 
back with a majority. Then there 
would be so many parties with or 
without majority. Let them sit 
together. 

13,Ulin. 

[MIl. DEPUTY-SPEAKER in the ChIli,.] 

Let the biggest party be prepared to 
make some concessiOn by accepting a 
representation on the Ministry a little 
len than what is proportionately due 
to it. Let us agree upon a minimum 
'strength of 5 'or 10 members and let 
all those 'Partie, which gain that 
minimum 'lltrength be given propor-
tionate TePresentation in the 'Ministry. 
Let each JiIIilrtstry be assisted by, a 
small 1'I!pri!Be!ltative committee. Let 
aH of tbefIl lit together and make a 
eOm1nlttee cabinet. as they have ·in 

SliVitierllind. Let them not bii too 
Iihpatient abOut plishing thilir oWn 
j)OHCies iitd .,tGgriltbtbes 8l\\l getiiq 
thetn accepted by a mere ma10rity, hilt 
lilt them try their best to reach a 
conllenllus on as many pointll, as many 
policies and programmes all possible. 
In the case Of certain things which 
the bigger groups or the smaller 
grouJ"! consider to be a matter of 
essential prineiple and Of very great 
urgency and they cannot agree to be 
patient enough to wait until a con-
-sensus is achieved, let them also 
agree on some principle; say, that if 
two-third'S or something like that are 
in favour of a particular programme 
or project, it should be taken. up. 
They can work out the varIous 
details, but this principle of committee 
Government must be agreed upon. If 
it cannot be agreed upon, I do not 
think you can improve the position in 
Kerala. If Kerala goes down, I am 
afraid it would be the beginning for 
this kind of political rot to -spread to 
other areas also. 

My hon. friend, Shri Khadilkar, 1s 
sayIng thilt the Swatantra Party is 
opposed to planning. It is not so. I 
have said it many times and I do not 
knoW how my friends on the Cong-
ress benches and other friends think 
it reasonable to go on aayin, that 
Swatantra Party does not believe in 
planning. We believe in planning, 
but we do not want this Planning 
Commission sitting here on the top 
of the Cabinet Mi"nisters as a super 
Cabinet. The former Prime Minister 
himself was sayin, almost the same 
~hing. Secondly, they are also' COIl-
fesi5ing ~ that they have made 10 
many mistakes, that they have given 
too much prominence to industrialisa-
tion and ihey should now live higher 
priority to alriculture. It "is on this 
particular point that Mr. PaW had 
to part ways with those ,entlemen, 
but in his owntriendly and ~_ 
tlve manner. Now they 'are coming 
Z:9.Wld ,to his vi", as well as my view. 
Why ,should the8e;~1~ fO on 
ftattertq themselves that they are 
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atandlng in ~me kind of heaven and 
the others are in abysmal depths? Our 
point of view is that we believe in 
.pWuUllJ, but 01 • different type, of 
• non-Nehrllian type, non-Soviet 
type. 

Sir, it is not as if I am putting 
1Drward my claim for inclusion in 
their coalition. My party does not 
function so far in their elections. But 
the most important thing i's, if this 
Government, if this rulinat party, 
were to declare itself in favour of the 
kind of proposition I have made, 
much good would happen. 

All this time, many people have 
been wondering in this country and 
abroad as to why it is that such large 
numbers of people in every State go 
on voting for the same type or differ-
ent types of Congress people, in spite 
of the fact that corruption charges 
'have been levelled against Chief 
l4inisters and other Ministers, and 
they have been proved to the hilt. 
{:hief Ministers have had to resign; 
many Ministers have had to resign. 
Many Ministries have had to change 
places and all over it is taken for 
granted that unless a Minister is able 
to prove his bona fides by Ms general 
~onduct or by whatever he is able to 
mow to the peoPle that he is honest, 
·our Ministers are not taken to be 
bonest today. That is the unfortu-
nate notoriety that the Congress 
'Ministers have won. I pity .the other 
:hanest Ministe~ who are mixedu.p 
with these bad people. 

'In '!Pite 01 all 'this, ·people ,0 on 
.voting fOr them. There are various 
reasons. There is the ·name of 
ltralmtma Gandhi and Panditji, 'which 
they have appropriated and also the 
'two buUoc~ "our -bullooks"-which 
'they 'have taUn DVeI'. But 'more ,1bIn 
:8113' other reason,there is the l'eason 
Of'the fact that they happen to be .the 
TUlinl party. ,In this eountrydemo-
craey has been .. h_ thin,. For ' .• 
'Very long time oU!' pt!lq)le have, been 
·1hlCIbttJmedto ·euppottilJl andeulo-
cilllng 'the :people who 8f'e there as 

rulers. Once you say taIlt YCMJ are 
not going to depend upon mere 
majority rule, the people would Ilwe 
8ft opportunity 01 mam, a p!'oper 
choice betWeeft CoftgresSIReft aftll 
Congressmen first ftf all lind DeKt 
between Conll'es&men lind ottse __ 
tica! parties, not W'iththe fear or h~ 
th1It the Congress people will eome 
back again into power, but they will 
try to find out to w'hat estent ttaey 
can be trusted and relied upon. A 
free opportunity woulll then be given 
for the first time to the voters ill 
Kerala to make up their mind witheut 
being obsessed by flris feei~ of their 
being the ruling party. Therefore, I 
make this stJgestion that this es1M!-
riment should be made, with What-
ever alterations they would like to 
make; it is not progressive merely to 
pick holes In the suggestion I have 
made. 

In conclusion, I would like to say, 
let them not think that they cannot 
entrust the governance of a State to 
a committee government. It would 
be in actual practice something like 
a committee government. Let them 
look at the budget of the London 
County Council Or any of the great 
cities of the west. They would fiod 
that their Incomes, their ~ ue 
much bigger than that of Kerala. 
Their population also, sometimes, is 
much bigger than that of KeraIa. yet 
they are running it. There was a 
time wl¥mthe .... bo~ Party was in 
power and Mr. HerbertMolTiIlOl1 was 
the {:hairman of the L.c.C. The 
Conserva~ives .and. Liberals attended 
the committees there as minorities. 
They ,never said th,ey were .persecuted 
in an.v :wIIIY •. 411 of Uleln worked 
to,-ber. 'In 80111e .eommittees Con-
8el'Vatives presided, in some other. 
the Liberals presided end in a .majo-
oTi*yOf ,the committees the Labourit.ll 
presided. 1ft every i!OIIIJI1ittee 'the 
·~ority,.oup had ~ UIOWIl 
majority. Yet ·they werked with ae 
.aiel ftf .COI/o&eD8US, ,they·WODIred .toIe-
.tlaerllld til •. preYide4. very too4 
eovel'NDent. You bavoe made thele 
State GoVl!ftlments ,Jaelle -to IIIPMIr. 
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·very big, with a legislature, with a 
·Governor and all sorts of things. 
Actually, is their position better than 
that of the LC.C. "is-a~"is their 
.Dovemment? Our State Govern-
ments here are deficit governments, 
bankrupt governments. They depend 
upon grants-in-aid, subsidies and 
other assistance that the Government 
of India is giving. Their powers are 
also limited to a very great extent. 
Therefore, let us not break many 
bones over this difference between a 
local administration like the LC.C. 
and a State Government here. Let the 
Central Government and Parliament 
make this experiment and let us see 
hOW it would work. 

Let, for once, the Congress leader-
ship make up their mind and demons-
trate to the people that they are not 
10 keen on governing everywhere at 
all costs and under all circumstances 
and that they are prepared to share 
power with other people, not in the 
way in which they have done, in the 
crab-like manner, but in a co-opera-
tive, comrade-like, decent, Gandhlan 
manner, when it would be safe for 
other parties to co-operate with them 
without the fear of being subjugated, 
lubverted, degenerated and ultimately 
destroyed. 

Sbrl Rappen (Muvattupuzha): Mr. 
Deputy-Speaker, Sir, I rise to support 
the motion that is before the House. 
The happenings in Kerala make a sad 
story, sad because of the way the 
Ministry had been brought down and 
sad because of the events that have 
been happening. 'Every Member in 
this House has got a right to Interpret 
the events according to his liking and 

-give his 'own colour to it. But we In 
. Kerala ate deeply sad over what hal 
happened there. r, therefore, would 
request the hon. Members' of thll 
HOUse to approach this subject in a 

. spirit of sympathy and goodwill to-
wardsIU and look at it from that 

'engle of Mreet10n and love. 

When I speak of that, I remember 
what was said yesterday by Sbri. 
Khadilkar. To use the mildest expr __ · 
sion, the statements he made were. 
uncharitable. He felt that in Kerala. 
a stable government under democra-
tic set-up is impossible and, therefore. 
he suggested that Kerala may be 
split into two and added on to. 
Madras and Mysore. When I heard· 
that speech I was reminded of the-
learned philooopher who spoke about. 
the transient nature of life and of the 
futility of weeping over dead people· 
when his neighbour's child died but 
who wept bitterly when his own. 
child died. I pray to God that Shri 
Khadilkar may not have an opportu-· 
nity of experiencing the experience-
of that learned philosopher. 

Sir, the people of Kerala are edu-
cated enlightened, cultured and their 
politi~al consciousness is of a hiJb. 
order as compared to what is obtain-
ing elsewhere in this country. They 
cannot be herded together to act iJr 
a particular way as somebody would 
like. The herd mentality is that of" 
the savage and the illiterate. They 
form their own opinions and act'. 
according to those opinions. 

After the 1957 elections when the' 
Communist Party came into power 
much was expected. The Communists< 
went about always speaking in favour 
of the poor and the downtrodden. But 
when they got power of oftlce they 
forgot all that they spoke and utilil-
ed the power to flll their own cofters. 
the cofters of their party and their 
friends. The notorious Andhra riee' 
deal in which the Communist party 
knocked off lakbs of rupees from tIie' 
coffers of the starving millions is aD 
instance in point. Again, the noto-
rious 'cell rule' that they estab~ 
where people were brought before 
the cell courts and fined, was another 
instance intolerable to the people. 
They demoraliSed the people as a 
result of which there was no law and 
order in the country and life anel' 
property were unsafe. 1ft 'llPite of' lilt 
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these, the people of Kerala were 
patient enough to carry the old man 
of the sea for 2! years on their 
shoulders, when finally they rose as 
one man and drove the Government 
out of power. 

Now Shri Khadilkar was speaking 
in a 'mood of desperation. When 
people become desperate they act and 
'Speak in a way which may appear 
strange to others who are not in their 
circumstances. The fifteen MLA's 
who crossed the floor were in Shri 
Khadilkar's mood. The reasons that 
led them to act like that, their frus-
trations, their disappointments, the 
rebuffs they have received, their 
mental attitude and all these things 
are matters on which I do not wish 
to expatiate-I do not consider this 
ill the forum for it. 

Various suggestions have been made' 
here by various hon. Members. Shri 
Ranga himself made some suggestions 
as to how the Government is to be 
run in KeraIa. Shri Khadilkar made 
another 'Suggestion. That is all very 
good. Sitting here, it is easy to make 
suggestions. When Shri Ranga made 
certain suggestions, I must tell him 
that we have tried almost all the 
methods that he has suggested. For 
example, at one time the PSP had 
only 19 members while the Congress 
had 45 membe.... and still the Con-
gress allowed the PSP to run the 
administration of the State. What 
happened! 

Sbri ROTa (Kozhikode): Why was 
that support withdrawn? 

Sbri Kappen: Shrj, Koya was once 
the Speaker of that Assembly; he 
knows better than me. 

Sbri Alvares: What do you mean 
by saying "allowed to' run the admi-
nistration'" 

Shd KaPJlell: The Conrress allow-
ed them-you will be pleased to 
underline it-to form the Govern-
ment. What happened? The people 
Alain rose against that Government 

and in ten months' time that had to 
go. All these experiments that have 
been suggested, I do not think, are 
going to work now. 

After speaking about what has hap-
pened there. what has to be done in 
future is really a matter for serious 
consideration. One thing I would 
request this House to remember is 
that the Ministry that has fallen now 
remained in office for the longest. 
period. For 41 years it continued in 
office. It is after four and a haIr-
years' rule that it has fallen. After 
the fall of the Communist Ministry, 
from it, ashes rose this Ministry, 
supported by all the eenuine demo-
cratic forces in the State. For four' 
and a half years it was functioning 
smoothly. That Ministry gave a new' 
hope to the people, industries sprang 
up in the State, everybody felt that 
something good is coming to the 
people and the people were generally 
happy. Only the Communists alone-
were not happy. 

Shri A K. Gopalan led a march. 
across Kerala. the epoch march, dec-
laring that by the time the march 
reached Trivandrum the foundation· 
of the Congress Ministry would fall 
and that the Congress Ministry would" 
go to the dogs. But nothing happen-
ed and the march ended in a fiasco. 
Shri Gopalan issued a statement that 
the police behaved admirably during 
the march. After the lawlessness 
that was created during the time of 
the Communist regime, there was 
proper law and order and a proper 
police administration in that State 
and everybody was happy. At that 
time, unfortunately, there was a small 
car accident in which the then Home 
Minister, Shri P. T. Chacko was in-
VOlved, which created a hubbub. The-
Communist Party took that opportu-
nity to create trouble. Unfortunately, 
some Congressmen also, I must admit 
with shame. joined hands with them. 
Even though the Communist party 
created all that hubbub, everything 
quitened down but then a Member of 
the Congress Legislature Party,. 
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Shri P. Gopalan, went on fast unto 
death before the State LegIslature, 
demanding the resignation of Shn 
Chacko. FinaUy, Shri Chacko 
resigned. 

This was followed by a series of 
mcidents, unprecedented in the his-
tory of Kerala. There was a dispute 
between Ezhavas and the Christians 
regarding the Thaikal burial place. 
Tilat dispute ended in the desecration 
()f the Thaikal Christian church and 
the Chief Minister, Shri Sankar, made 
a statement in the State Assembly 
that the occurrence took place at the 
dead of night, when there wa'S heavy 
-downpour, and so it was not possible 
10 get any evidence in the case. 
Immediately aner this statement, a 
aeries of church desecrations took 
place. Memoranda, petitions and reso-
lutions were sent up in heaps but 
nothing happened. So far as the 
identity Of the people involved in the 
Thaikal case is concerned, everybody 
knew them; yet the police took two 
months to arrest the real culprit and 
the case has gone to the dogs. More 
than 24 churches were desecrated and 
in that desecration the object of attack 
was Eucharist. According to the 
Christian belief, Eucharist is the body 
and blood of Chrisl That was taken, 
tom and thrown into iIltters or 
stamped under feet. There was a 
particular purpose behind these 
depredations. It went on unchecked 
and people bqan to wonder whether 
there is maintenance of law and order 
in the State Or not. There was real 
commotion in the State and in the 
wake of it came the announcement by 
the 'Chief Minister, Shri Sankar, that 
the InspecklrwGeneral wu golDl to 
1re ~erred.Just after a week of 
the annOUMement there was a news 
Item in the ·papers that a secret me 
regarding the Inspector-General of 
PoJiee-.s Coin« to. be published In a 
,pal'ticulll1' 1)IIper. 

..... 'llari VIabDa ..... : Mr. 
·Deputy-SpeUer. when .1Il7' bon. 
friend is tryln. to inject luch vigour 

into his speeeh, he must hll'e a 
quorum at lea-st. 

Mr.~: The hoB. 
Member might resume his seat. The 
bell is being rUDI...... Now, there 
isquorwn. He might continue his 
speech. 

SItr'l KBppea: Just a week after t'hiB 
new item of the offering of the file 
for publieation in the papers, photo-
stat copie3 of the secret file appeared 
in a few Communist dailies. There 
was confusion is the country and then 
events followed in quick succession, 
endinl! with the .fall of the present 
Ministry. 

Now, let U o not close our eyes and 
try to imagine there is darkness. It 
is a fact, and I am prepared to face it, 
that there were aliegations of corrup-
tion against the Chief Minister. But 
what are those so-called allegatltms? 
Do they merit an enquiry? The 
allegations are that the Chief Minister 
u,ed his official pOSition to take on 
lease thousand acres of land at one 
rupee per acre for 99 years and that 
this document was registered in the 
name of "Lakshmikutty and others", 
Lakshmikutty being his wife, and 
that he planted 100 BCl'es Of land out 
of this with bud rubber at a cost of 
lis. 1,500 per acre and that 50 acres 
of this was sold at ·Rs. 20,000. 

The second charge is that the Chief 
Minister acquired six SCI't!l!l or land at 
Velli, which "is 'kaYaI lmdand re-
claimed it at a cost of Rs. 20,000 per 
acre. The third charlfe it! that in the 
Iraritingdf .. chodls bribes were taRn, 
ranging from Rs. 3;000 to 26,{)OO.OIle 
person went to the extent of saying 
"I am 'prepared to prove 'this; ddler-
wise, I 1J1:ay be dlot". Yet anotller 
char.e is that one SUkUD111l" Bah, a 
near relative of the Chief Minister, 
who i's orily. a petty c1e1'k In the 
PewasW8m Department, 'hadaequh'ed 
'two ftshing l;Ioats at a cost dflliare 
than Rs. 1 lakh. '-"tere are a mmfIieor 
of e'harle's Ute that. 
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Whoever has said that these charges
are not being enquired into? Shri
Patil who visited Kerala issued a
statement that irrespective of the
fate of the no-confidence motion these
charges are going to be enquired into.
So, I do not understand why so much
of heat is generated on this. No one
is going to fight shy over this enquiry.

14 hrs.

Something has been said about the
shortage of rice in Kerala. It is a
fact that there is no rice to be got in
Kerala, whatever be the price you
are prepared to pay, except one kilo
-or so from the ration shops fOr some
people. There is really great suffer-
ing in that place. Due to incessant
rain and due to want of rice which
is the stable :food of the people there,
there is really great suffering. I
would request, since the President hag
taken hold of the administration there,
that it should be seen that rice is seni.
to Kerala immediately to relieve their'
suffering. In the coastal areas where
the labourers live, people are not able
to go to work because of rain and they
have no money to purchase rice.
EVelfi if they have money, there is no
rice available. Therefore I urge upon
the Government that immediate steps
may be taken to see that Kerala :is
.supplied with sufficient quantity of
'rice.

Shri Nath Pai: Mr. Deputy-Speak-
er, the Resolution: moved by the
Minister of State in the HOUseseek-
In'g'the approval of the House for the
President's Proclamation is a grim
reminder of the total, chronic and
incurable inability of this Government
to learn by experience; of its inability
~o do anything unless compelled and
forced to do and its inability to move
unless it is pushed to move. It also

'reminds us of this Government's
superficial understanding of the work,
ing of democracy. The Prime Minis-
ter, I think yesterday assured: some-
body that there is 100 per cent demo-
cracy in this country because he rules
by the consent of the majority in the
legislatures and in the nation's Par-

Kera/.a.

liamen t. May I, with all resoect to
him, submit to him that this is-a very
elementary, rudimentary, very super-
fieial understanding of democracy? I
would like to tell him that when
democracy flowers aIIld matures.
therein lies the glory, the grace and
the beauty of democracy; it is the
ability to respond to the chord. even'
if the chord is moving in the slightest

.rneasure, in the hearts of the people
whom democracy claims to be ruling;
it is the discovery of the national con-
sensus. It is not the pursuit of a
majority which descends very soon
into a· brute majority.

]] WOUldalso like to tell him that
the events in Kerala and what is
likely to happen in Orissa and in
Kashmir are the rumblings, or rather
grim rumblings, that the authority of
the Centre and of the hierarchy of
the ruling party is beginning to erode
and weaken faster than they are rea-
lising. It is also a grim warmng to
the ruling party that it will no longer
be able to impose its mandate and
writ GInthe people of this country by
permutations and combinations of the
communal and caste considerations by
rushing at the last minute a Patil who
will hold before the people of the
State either the carrot of favour or
brandish the stick of party discipli-
nary action. That is not likely to
happen. That is one more lesson
which Kerala has served on the ruling
party.

Shri Nanda speaking in this House
on the Motion of No-confidence,
claimed that his partv is the sheet-
anchor of stability and the hallmark
of democracy. Obviously, he was
oblivious of what was happening,
when he was addressing this House in
SUch boastful tones, in the State of
Kerala. The sheet-anchor and the
hallmark of democracy were lying in
shambles in the State of Kerala when
he was saying that he provides the
sheet-anchor of stability and the hall-
mark of democracy in thi:; country.

Here again I would like to submit-
I hope, they will bear with me in
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patience-that the Congress has been
the unsettling factor in Kerala. It is
the main causa of instability in that
State. The reason is very simple.
The Congress never functioned as a
political organisation true to lts own
ideals, policies and programmes in
that State. It was a front which it
provided for factors, for forces, for
elements which were basically casteist
and communal. These casteist and
communal leaders of Kerala professed
loyalty to the Congress, but basically
they remained loyal to the caste and
the communal group to which they
belonged. It was a marriage of con-
venience between the bosses of Jantar
Mantar and the communal overlords
of Kerala. Therein lies the seeds of the
continued instability in the State of
Kerala.

IO,"ff 7.fm~ ~T (+r~f) : m if
;;it m"f f<;~a qG:T ~~, ~~ 2f1n

~ q-rif 'fiT \ij 241 iSI ~'€if 'fi+f ~? '1~

"!'fICr if ~ q-rif ~ ~'ffi1 ~ ~lP1
'"fm1 ~ "f'flCr~, PH~ 00 ~

m fm1 ~ "!~ ~ ~ ~ <rT~
flg ~'ffi1 ~ ~ fm1 ~ "f'flCr
~ ;;rr ~€ir~ I ~ orft if ~'" 2f1n

CfiWfT ~ ?

~ifN qtf :WRlft~~,
~ <iffif ~ ~f .....

~T ;:rT~trii :~"'{<f m~r....
1O,"f( ~ft fqiSOJ cliT+fff : ~+f~a~<fI

Shri Nath 'Pai: I wouid plead with
you, Mr. Deputy-Speaker, when you
come to the pressing of the bell to
r:Il).ember all this. I will always
YIeld if the questions are honest like
thi.l! one. .

WH .fR <iffif lft m1Sf1lT 'fiT ~
efT T<1'fiT~ 'l1f ~ fm1 ;;mrr I
;j~ :qrf€itl; ~r f'fi ~ "fT if ~
c.m1T~~mWf~ I ~~'l1f
if ~ c.m1T~ I lft q-m G:T SP"lI 01 4 <;:t

rr@ ~, tl;'fi ~ tfR;f ~ f~ 7;[R ~

~f tfR;f ~ f~ I tl;'fi €if ~ ~
lit m:r SP"l1014<;:t ~ I ~ if ~ orft
if ~ c.m1T~ I WR ~ <:f€?:f o1i<l'
7;[R ~i1il'aT ~T 11m ~ ~ I

I was submitting to you, Mr ..
Deputy-Speaker, what has been the'
main factor of instability in that
State. Time a'p.d again it happens, as
it has been pointed out yesterday even
by speakers belonging to the ruling"
party, that these highly educated and
highly i;ntelligent people of Kerala
are denied, what should be their ele-
mentary right as fellow Indians, a
stable administration, a clean admi-
nistration and an efficient administra-
tion. I think, my hon. friend, Shri.
Jha is partially right, not completely
right, becausj, now that he has crossed'
the floor he thinks that all the blame
can be foisted on one side and all the'
virtues can be showered On the other
side. That is not my approach. All:
are to blame. But, I think, basically
the responsibility lies on those who.
haVe been holding the reins of power
in this country f9t: the past 17 years.
The Congress never tried to function
as a political party. Its Member. are-
seeking unholy alliance I think, aili-
ances among parties which have'
nothing in commo-, and are only for-
th'e purpose of getting votes is a fraud
on the people. I also will call it'
unholy. But the Congress basically
was an :].ln4o~y :a,lli:anqe iltself . ~:n'
Kerala. Neither its secularism, n<{r
'its nationalism, nor its loyalty to
democracy, nor to socialism was ever
given a play in the State of Kerala.
rtsconstaJlt, perennial, perpetual pur-
suit was how to bring about a com-
bination, a permutation whereby it
will be able to get a majority in the
legislature, if not as a majority of the
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mandate of the people of Kerala. It 
was this subordination of the majority 
to this consensus of the people that 

.should have been given for the people 
of Kerala. It was this original sin 

·committed by the Congress for which 
they are today paying the penalty. 

. Kerala will be a warning and it is 

. not unlikely that such a tragic lesson 
will be repeated. Unless the proper 
inferences and conclusions are drawn 
·very quickly by the Prime Minister, 
this hotchpotch remedy of rushing a 
Patil-I never understood whether he 
is going to intervene which I would 
like to know because he was making 
copious noteSl-this kind of a last 
minute remedy is not a solution. It 
puts the seal because he is likely to 
intervene, because he perpetually 
interferes in the affairs of Kerala. I 
do not deny the right. 

The Minister of state in the Minis-
try of Home Affairs (Shrl Bathi): 
He is not intervening. 

Shri NafJI. Pai: It is up to you to 
choose yOUr spokesman. I would like 
the Prime Miinster to think about this 
matter. Is it any solution to Kerala 
to try once again to get a majority 
which all the while carrying the·dyna-
mite of dissidency in its own ranks 
explodes periodically? The Congress 
carried within its OWn womb the 
time-bomb of the dissidents' rebellion 
1n every State and this is becoming a 
pattern. If they want to stop 
this, the pursuit of the majority 
of the votes will have to be given up 
and the Congress will have to stand 
courageously, not by seeking the 
favour of this caste or that caste but 
by its programme if it is sincere 
about its programme which it has 
proclaimed. 

I would now like to turn to what 
has 'been said by my hon. friend Shri 
Khadilkar. I wish that he were lv·re. 
I had suggested to him that I wanted 
to reply, and I had suggested to him 
further that he should be present 
When I spoke. Shri Khadilkar has 
become a political vagrant of very 

long standing. I cannot say that be 
Is an elderly Congressman; actually, 
I cannot say that Shrl Khadilkar is 
elderly anything, because he has 
never remained long enough in allY 
political party. He is a Congressman, 
shall we say. an infant Congressman 
or a baby Congressman . 

Shri Bari Vishnu Kamatb: Infan-
tile. 

Shri Nath Pal: He said something 
here yesterday about Indian demo-
cracy which I feel the House should 
take very serioUs note of. 

Shri Khadilkar has taken the pledge 
of upholding the Constitution wnen 
he became a Member for the second 
time in this House. He was flagrant-
ly preaching subversion of the Con-
stitution when he was preaching tor 
the imposition of one-party rUle in 
this country. I think the House 
should take a very serious note when· 
any Member, under t.he very roof 
which is the guarantor of our demo-
cracy of the multiparty system, will. 
plead or preach-this is not a matter 
for rhetoric; the Lok Sabha is not a 
debating union; it is not a univerSity 
campus; it is not an academic society 
-the subversion of the Constitution; 
it is not a matter to be brushed aside 
by giving a reply. The matter needs 
to be very seriously looked into be-
cause what he said amounted to 
nothing short of subversion of the 
Constitution, Inasmuch as he pleaded 
that we should look to the example 
being provided ·by some countries. 
Are we so fed up with our own de-
mocracy? If something is wrong to-
day with our democracy. it is not 
that there is anything wrong with 
democracy as such, but it is because 
of the way the Khadilkar and their 
leaders haVe handled this very deli. 
cate instrument of democracy. Before 
democracy is condemned like that that 
it is not workable itt this country, it 
needs to be handled by people with 
jfreater courage, vision, integrity and 
honesty. It will not do to tell the 
people of this country that democracy 
is not workable, and let us try to 
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[Shri Nath Pai] 
have one-party rule. We shall resent 
that; we shall reject it and I appeDl 
to the House and to all the Congress-
men also to ponder seriously over 
what one of their men was sayiu&. 

Shri KhadUkar, however, functions 
from the edge, from the fringe, from 
the periphery of the dung-hill of hi~
tory, as he called it. Once he .told us 
in th.is HOuse in an effort-I do not 
know what the effort was; so, I shall 
leave it at that;-I think he was mak-
ing a gallant effort duriag the debate 
on foreign affairs-that all of us 
would be sent to the dung-heap of 
forgotten things of history and only 
the Prime Minister would be remem-
lIered; he meant the revered ex-Prime 
Minister. Today, he is consigning cur 
democracy to the dung-heap of his-
tory again. I would say that he somc-
how functions from the edge of a 
dung-heap, and, therefore, he always 
reaches this kind of wrong conclu-
sion. I hope the House will take seri-
OUs note of this kind of preaching in 
this very House. 

Now, r would like to ask Shri Lal 
Bahadur Shastri a few questions. 
Firstly, I would like to ask why the 
kind of thing happens in Kerala which 
really has happened. That is bec:luse 
you are never very careful about the 
standards which as a ruling party you 
are required to uphold. I read in the 
papers that Mr. Kamaraj, who has 
every right to go to Kerala as the 
leader of the Congress Party, was ac-
companied by Mr. U. N. Dhebar. Mr. 
U. N. Dhebar is not merely an ex-
Preaident of the Congress, but if I 
remember aright, he is the chairman 
of the Khadi and Gramodyog Com-
mission, which is a statutory body. 
Axe these the standards that we arc 
going to set up before the pcople? 
Here is a man who holds such a pub-
lic oftl.ce like the chairmanshIp of a 
statutory body, but he will not hesi-
tate to go and Indulge on party plat-
forms in party-politics. This constant 
debasement of democratic standards 
brings about a weakening of the peo-
ple's faith in this delicate instrument 

at democracy. I want a reply. In 
what capacity is Mr. U. N. Dhebar 
touring currently the State of Ker .. la? 
In what capacity has he gone there 
and what are his activities there? I 
want to know whether the Ministel', 
or the Prime Minister, particularly 
who has only the other day, pledged 
us that it will be his endeavour to 
uphOld the highest democratic stand-
ards, would like to USe Mr. Dhebar's 
antics in Kerala as a shining example 
of democratic standards. Either he 
should resign and go, which I can 
quite understand, or he should not go 
He is a Congressman of long stand:ng. 
His heart is in the Congress Party. 
But then ·these divided loyalties 
would not do. He should rcsigr., step 
down from the chairmanship of the 
commission and then go aDd work for 
his party. We recognise thi~ right, 
but this kind of mixing, this kind of 
constalnt mixing of the app.i.r!itusof 
the State and the party machil.e has 
been one of the .banes of this party. 

I would like to point out to 'the 
Prime Minister what happeas as a re-
Sult of this, and how gradually the 
whole. thing results in the withering 
away of the faith in democracy of our 
people. 

There is the example, which the 
Prime Minister should take into cOn-
sideration, of Goa. Here is an elected 
government functioning, and the gov-
ernment had its own view. How far 
is it finding a reflection in the polley 
that the Government of India is adop-
ting? I eannot wholly hold ::iliri Lal 
Bahadur Shastri responsible for that 
because it is only recently that he has 
taken charge of it and he has made 
one Or two. right moves in the riRht 
direction. But I would like to say 
what happens to democracy, how 
it becomes a mockery and then 
it gets overthrown. Congress leaders 
should remember, and the Congress 
Benches should remember that demo-
cracy gets overthrown not by the 
sword or the bayonet of a potential 
dictator, but it .gets dethroned from 
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tile hearts ~ the people and th"n only 
its corpse i.s buried by a dictator as 
has happened ill many neilhbouring 
countries. If we do not want-and 
I think that here we haVe something in 
common in this House- these tl'aric 
lessons of the neilhbouring COWl tries 
to be repeated in this country, we 
must be very careful about this; 
you may defeat a mM1 here or you 
may reject the plea of an Opposition 
Member, but when you basically will 
run counter to the express wishes of 
the peOPle of a State or any area, to 
that extent, you ulldermine the edi-
fice, the foundation and the structure 
of our democracy. 

There was the small question Of 
appointing the Chief Secretary of 
Goa. I think Shri Nanda took the 
position that he would not work with 
a secretary of whom he did not ap-
prove, and I think that he was very 
right, because the represcnte:i a popu-
lar government. But the Chief Minis-
ter of Goa also does represent !l popu-
lar government, and nobody should 
try to foist on him, unless one wants 
to create an artificial crisis, a chief 
secretary of whom he will not ap-
prove. But there are double stan-
dards always. Can you not put up 
with a small non-Congress govern-
ment in a single part of this country? 
It is this kind of example that comes 
before the eyes of the people which 
raises a question-mark in their minds, 
namely 'Will democracy function?', 
and it is this that gives all incentive 
and the line to men like Shri Khadil-
kar to say that this does not work and 
let Us follow the example of Africa 
and try to impose one-party rule in 
this country. The remedy does Ilot 
lie in that. The remedy is some-
thing which is very different. 

Now, t shall come to another as-
pect. Shri Achutha Menon-now my 
hon. friend who challenged me should 
hear me very carefully-has warned 
my party in that State that that party 
should come into a United Front, and 
he said that if it did not come, his 
party was going to say 'Bold No' 
to my party. I Wlllt to tell Shri 

Achutha Menon that I IIllcI my party 
say 'No' to his United Front, because 
a United Front in Kerala is what pre-
Cisely the Congress has been, IIld the 
United Front of the Opposition will 
not 'be in any way better, becaUse if 
the Congress is a hotch-patch of alli-
ance and a front of heterogeneous. 
elements which gathered together 
only for the booty and the loot of 
office, of the loaves and fishes of 
office and power and patronage and 
favour ... 

Shri Bibhati Mlshra (Motihari): 
What about my hon. friend's party? 

",. ;n1f cni :;:;ru qyq- I!m'Il 
~ I it..n~~T~~~ I 
~qyq-~~;r{Rt ~ 

~ffiit~~W~ I 
This will not do. I have the courage 
of saying that, that one. unhOly alli-
anCe cannot be countered and defeat-
ed by an equally Wlholy alliance ot 
the incompatibles. Shri Achutha 
Menon should remember that he can-
not bully and frighten some of us in-
to going into the trap of the United 
Front. We shall reject the United 
Front. If the people want to choose 
us on such programmes, such policies 
and such record as we have, then we' 
shall bow down to their verdict, but 
We shaH not go into this United Front. 
I am talking fOr myself. So take it 
as it is. rf it implies criticism of any-
body, well, I stand by that criticism. 
If it implies criticism of the stand of 
some of my partymen, I stand by it. 
You try to cultivate such standards 
that yOUr c01nscience and your loyalty 
to this country wiIl always prevail 
above your loyalty to parties ,and 
whips ....••••. 

Shrt Blbhutl Mishra: We have al-' 
ways been loyal to the country. 

Sbri Hath Pal: .... as I am doing: 
here. I am submitting that I shall 
be telling Shri Achutha Menon that 
there is a built-in danger; because of 
a blUlt-in instability in the United 
Front, the Congress comes to a quar-
rel; and even before it begins to ad-
minister it begins to disinte,rate in 
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the State of Kerala. Such is the fate 
of a united front of such heterogenous 
.elements. 

Only yesterday, my hon. friend' 
'Shri Warior dismissed all of us as 
reactionary. Who allied against him 
in bringing down what he called 
euphemistically the popular govern-

'ment of the Communist Party? It was 
a popular upsurge of the people of 
Kerala, which had risen there and 
"Which had swept aside his party. But 
he condemned them as reactional·Y. 
'But his party is pursuing that very 
line; if the pursuit of pleas does not 
succeed then it wants to threaten and 
'bully; if cajOling and coaxing will not 
succeed, then intimidation and black-
mail will be done. I want to tell him 
that some of us are not going to bow 
down because loyalty to the people 
'aDd the upholding of the welfart' 
standards of the people of Kerala will 
'be the criterion. A party may get a 
few votes extra by alliances, but In-
dian democracy does not advance by 
'that. The constant consideration cf 
true democrats and socialists in this 
·country should not be whether a 
wretched party will get a few more 
seat~ in Parliament or ifl a legislature 
but whether the seat of democr«cy, 
that is. Parliament itsel! will con-
tinue. And if in that process, he has 
to make a sacrift~es. he should have 
the courage of making that sacrifice. 
'This is the standard that I want to 
observe; this is the standard I expect 
others to apply. 

I want to say further this. Kerala 
'constitutes a challenge, a chalIen!!e 
not only to the ruling party; it con-
!!1:itutes a challenge not only to 
Kerala: it constitutes a challenge to 
the whole country and to all parties. 
Kerala has become the testing cruc!-
'!lIP. of Indian democracy. We cannot 
get away by pointing an accusing fing-
er at some malady among ,Keralites. 
'They are no worse, and in some 
'ways they are better than the rest of 
'India. 

The challenge is something like 
'thls: what kind of government we en-

visage. I would like to sa,. here that 
if we 100111 to history, Kerala hal 
somethillg to teach us. Just as demo-
cracy is ailing in Kerala, in the past 
Hinduism was ailing in the whole of 
the country. And a great and mighty 
voice came from Kerala and gave a 
flew dimension, a new vigour, a new 
light, a new lustre to that ailing re-
ligion called Hinduism. May be 
Kerala, which is being condemned as 
the death-bed of Indian democracy 
will, if we will have the courage, if 
we will have the loyalty, if we will 
have the vision-far from being 
the death-bed of Indian democracy-
prove to be the cradle of the rebirth 
of a strident Indian democracy where 
the pursuit ,will not be by political 
parties for hopes of a few crumbs of 
power but the ideal pursuit of the 
maximum welfare of the maximum 
number the consensus of the people 
of Ker~la. To that ideal all parties 
should address themselves, and that 
party alone will ultimately succeed, 
not only in Kerala but in the rest of 
India, which will have the courage, 
the vision and the readiness to forgo 
temporarily, in the interests of this 
country what are supposed to be im-
mediat~IY electoral gains. Elections 
we may lose, but let Us be sure that 
democracy will be preserved: Thilt 
is the greatest gain for all of us. 

Mr. Deputy-Speaker: Shri Kashi 
Ram Gupta. 

'" llio ;no ftmU ( ii1lW) : t 
t('ti ~ ~ "f~ ~ I ~;f f~l1T
~iIi.m:it~~~ ~~ 
;;rr;:Rr gu: 'iT lIT. !qe\~~T ~ ~q-f~~ 
rn it; f~if ~~ l!;~or~~ flli1l'T ? 

Mr. Deputy-Speaker: I have al-
ready called the next speaker, 

"lllimtmr ~ (~) : ':3'Irr-

~ ~J ~ ijTip,ft~ ~l"'T'rUI' 
~ ~it ffi ~l!;m ~ fit; ~ ~ "l!: 
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[Ilfr 'II~ '!'~] 
;n1{~~~n!W~~~ 
t I ~ "".rr~ I "W oq-q-;ft ;q ~ 
mllft"~tl 

tt f.A~ Q fit; 'IR ~ ~ ;ft' ~ 
~ fifml1 ~ 1I1mr fiI;1rr 
m p \IIWf it;~itq~ IIIAT 
fiJ tw ~ ~ it; ~ 1ft" 
..mrtllft"~,~~~~ 
qt lIT I ~ \~ m: it ~ it 
.. -m~~~I~fW~~ 
~tmit;~~IIft"~ 
qt t, iAm ~ ~ 'lIT 9¥ IfTi ~ m 
~ t I 'fEiI1I\ it ~ tJ1IT fit; ~ \IIWf 
~ Q.lIi IIffiRr ftmm: ~ IpU t I 

~ ~ IIffiRr ~ if ~ IR ~ if 
f.A;wr ~ ~ it; f\;rit fit; ifl! firoRm: 
~ fiI;1rr q1IT ~ I iJT ~T ~ ~ 'IT 
'I1il" IIIh: ~ lIiitT fit; lfit 2 5 ~ 
11ft" \iI1I1iRf ~ Ifi<: ~e ~ qm tin 
~ q"tif it; <ittff it; srftr ;;r;rer if 
"W 'fliAT ~ til ~ 'I>"t ;ftq i!iW IIIh: 
mr it; ~ feoR emiT ~ I 

~~,lffii"~Tqf.f 
t ~ 'til{ ~R • ~ ar.ft fir. 
ltiTt ~1 ~T ror IfIif ~ 'f'T<l" ~ 
IR ~ t ~ q"tif if "$IT ~~ ~ 
~ it; ~ miT FU IfTif if ~ ~ 
~ ~ I WI<: t!.m 'IT'm: ~ tr.IT 
~ til ~ ~ ~ or ~T I ~ f.R~ 
~ ~ ~ fir.~~ ~ it ~ if "'~ 
snir-r~~t!."i1liir~1IfT I~ 
~ f\;rvr 11fT fit; q"Jq" ~ ~ IfTif 
it; ifflr ~ ~, ~frn~ it.;m 11T ~, 
.rr ~ ~ ~ IIilf 'IT'm: • ~ 
~ flii'fr, WI<: srN m1: ~ it; ~ ~ 
tAT m til ~ ~ it; ~ ~ ifiI11f), 
II~ m srN it; ~ ~~ ~ ~ 
"'"" ~ 11ft sm ~ ~ 11ft ~ m- I 1!i ~ 'lIT ~ Pft;rr f.Imir 

.~~~.-mqtt,~ 
itu q qt :qm I • ~ fIIr tt 
~ ~ ~ ~ it; ~\II'Ai i fiIi~ 
1ft" ftr.r q1 ~ ~ ~ 'lIT q Gri 
qt ~ I ~ SJ1IiR 11ft" ~ 41fT ~ 
~t 1.1IiVfit;~~; 
~ ~, fiI;;tJ i ~ ~ it it(\' ,. 
fir; " t ~ ~ ~ IAT ~, . 
~ IIifft t f\;ro: f9 ~ 11ft" ~ 
.. lit I 

~~,~~ 'lIT' 
~~~t ISIlOftllqtflr; 
q,ft- 1ft" IIifft lli1 \:Iti ~1 lfj,m t 
~ ~ ~ ~ W fit; ~ filim1 
~ t ;;it \'Iltr t ~ 1ft" miT i!iWrr( 
if 'IT 'ti~ ~ ~~ ~ I ~ omr ~ t fif; 
~ 'lIT 1!~ 'mm: ~ t fir. f~ 
~ mr ~ it q'R: f'il;cr.t1 fir.fl1 ~ 
qrn ~ I ~T ~ft:r ~ ~~f ~ 
~ ~~ fq ... l<tll~1 'I>"t omr ~ 
~T t ~fir.or CI"!f SI~"ffier 'I>"t f;;r.m:-
am 'I>"t iffiI" -m f.:T ~aT t I ~. 

'!i1'li~,ft~'tiT~~it~ 
m~~it~~~f~ 
~if\i~~~m~tmit~ I 
m\'l~ ~ ~ ~ ~ ~T q-~ 
&1ffi" t I ~ FU iffiI" ~ ~1 t fif; 
~~ f.r-;IT ij~ 'I>"t IIiTt or I!fIf ~. 
fifafror &Toft ~rf~ ~ ~w it I W. 
f-fah:vr 11ft" omr or ~ ~ \u;;f\fqljil 
'I>"t ~ ~ ~ ~~ m'If 'liT. 
Iftait iff omr rn t ;;ftfif; ~ iii 0fJ13.1If1I;or' 
omr tin ~ ~fl 'I>"t ~ if(ff' 
~ 6iI" iJlIi m'If 'liT mflRr IR orf· 
~' .... 
Mr. Deputy-Speaker: The hon. 

Member has spoken for eight minutes. 
We are concerned here with the 
Kerala proclamation, and not one wordl 
has been said by the hon. Member. 
aboutil 



3333 PToclamation reo ASVINA 1, 1886 (SAKA) KeTola 3334 

.')1rrU ~ ~"m ~ ~ m 
~.itftfir;~~~ ~r 
~-(t~~~~t..m 
1I'Wit;;rit;~~~~tl 

Sbri KubI Bam Gapta: I am com-
in, to that, Sir. 

Mr. Depaty-Speaker: The han. 
Kember should be relevant to the 
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Shrl 1[o1a: Mr. Deputy-Speaker, a 
Government which wtarted with 
betrayal rulect with betrayal and died 
with betrayal, was buried unsung, 
unhonoured, unwept. And we are 
driven to the inevitable conclusion 
that only President's rule is possible 
for the time being there. Therefore, 
I did not find anything abnormal in 
'the hon. Minister ·bringing forward 
this motion. When the opposition 
parties could not form a government 
of their own even after the Governor 
had asked them to do so, there was 
no other go but to declare President'. 
rule. Therefore, there is nothing to 
criticise the Government about. 

The sPeakers who preceded me and 
by whose speeches I havoe become 
wiser laVe a background of Kerala's 
situation. Many of them called 
Kerala a problem State. Kerala J.-
not a problem State, Sir; it is a pro-
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blem-solving State. We have solved 
many problems which you in the 
North could not solve. Take, for 
example, the communal problem. It 
is a State where mosques and 
churches and temples go tOg\;!ther. 
It is a State where Hindus, Muslims 
and Christians live together without 
there being any untoward incidents. 
My hon. friend Shri Trivedi was cri-
ticising the Muslim League. But this 
is a State where the Muslim Leaaue 
Was working very actively, but we 
have no communal troubles there. 

Shri Bade (Khargone): There the 
Muslim League was revived by the 
Congress. 

Sbri Koy.: Sir, of all the people in 
the world, for Shri Trivedi to oppose 
communalism is just like a prostitute 
preaching on chastity. (lftterrup-
eionB). 

Shrl Bade: Sir, can he refer to • 
Kember and say like that? I want 
to raise a point of order. CaD he 
compare a lIP8akoer, and give the 
example of a prostitute in thi. House? 

Mr. Deputy·Speaker: He did not 
compare. 

Sbri Bade: He said it was like a 
prostitute living a lecture on 
ehastity. 

1Ir. Deputy.Speaker: He never 
aIled anybody a prostitute. 

Shrl K.,..: It is • pity that the 
hon. Member does not know about 
idioms and phrases. and I am very 
.any I cannot teach him the diction-
ary meanings of certain idioms and 
pbrasea that We use. I have no objec-
tion to blear with interruptiOIlB, tNt 
the time at my diapoIal Is very short. 

This instability in Kerala was not 
the creation of the people of Kerala. 
It was the creation of the Congresa 
High Command. It was the tantru 
and mantras of Jantar Mantar Road 
that was responsible for all the 
troubles in Kerala. We gave a very 
stable Government, we gave them a 

very comfortable majority. The 
Muslim Leagule supported the United 
Front candidates. Immediately after 
they got a comfortable majority. we 
were told: you are not to be In .the 
Cabinet. Still, we pondered over the 
matl!er, and in the interests of stable 
Government in Kerala, we said: you 
rule, We will support you. Can such 
magnanimity be expected from any 
party in Kerala, where even when we 
were dlenied a share in Government 
and we were asked not to be in the 
Government we supported them In 
the name of the United Front whicn 
was there in Klerala7 

Shri Maniyangadan said that there 
was nothing but an electoral alTange-
ment, there was no such agreement. 
We thouibt that we were deal1n& 
with gentloemen in Kerala. We thought 
those who were fighting the electiona 
together, would rule together. Many 
responsible people like Shri S. It. 
Patil and the late Sbri P. T. Chacko 
said so, and it wu reported in the 
papers that those who were flghtinl 
the election together would rule 
together. The slogan which waa 
heard in the villages ol Kerala was: 
Pattom Chacko Mannam Sankar 
Bafakly Than,.l Zindabad. But oue 
after another, all the othera went 
away, and Sanksr remained, and that 
Sankar was defeated, aDd naturally, 
we are not sOlTY for that. The be-
trayers ,ot what they deserved. 

As I said, we told them: you rule. 
Then!after, they asked us to take 1qI 
the Speakership. We took up the 
~akership. We were in the Joint 
Parliamentary Party. I was one rIf 
the co-chairmen of the Joint Parlia-
mentary Party. Can he deny these 
facts? If there was no alliance, what 
was the justification for the J'oint 
Parliamentary Party? Shri Maniyan-
gadan took it very easy. If there wu 
no alliance, what was the meanln, 
of bringing Shri Pattom Thanu FlUay, 
leader ol the smaller party, to l'l!ad 
the Joint Parliamentary Party? We 
know something a'bout democracy. It 
is the biggest party with the biggest 
number that rules. 
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So, there was this alliance but thetlt. 

were certain difficulties facing the 
Congress which they told us, and we 
asked them to go on. Our contribu-
tion to the democratic set-up in 
Kerala was its Speaker. When the 
Speaker died, the Congress Party who 
ought to have consoled us as a sister 
party, simply declared that we had to 
give up the Speakership because there 
was some troubhe in Jabalpur, and a 
resolution had been passed in Durp-
pur. We were asked to sever our 
connections with the Muslim League 
and then take up the Speak>ership. In 
the interests of unity, to prevent 
happening what has happened yester-
day, we made a second sacrifice. My 
humble S'clf severed all connections 
with the Muslim League when I was 
assured by the Joint Parliamentary 
Party that I would be made the 
Speaker. I severed my connections 
with the Muslim League Party, and 
aecepted Speakership. 

Shri Maniyangadan said we went 
away from the alliance because they 
~ould not help us in parliamentary 
election. That was not the case. In 
all thoe 126 constituencies, we sup-
ported them in the elections and when 
there was one by-election in Kutti-
puram, they said there was the 
trouble of Durgapur, resolution, and 
they were not gOing to support us in 
Kuttipurnm. This is the kind of 
betrayal we got, and after a few more 
humiliations the time had come when 
we had to part company, say fne-
well, and we went away. We had 
no other 110. 

Shri Pattom Thanu Pillay was made 
Governor. Shri Maniyangadan said: 
after all, we are making P.S.P. men 
also Governors, we are generous. 
magnanimous. Was it like that? 
There were hundreds of P.S.P. and 
other party men in this country. None 
al tbem was made Governor. This 
was a consolation price for Shrl. 
Pattom Thanu Pillay. .Jt was politi-
:al corruption. In this country such 
political corruption takes place. 

t was told the Governor of U.P. 
"as consulted about the poUtlca) 

situation in Orissa. The head of a 
State should not be brought into the 
picture when we have political squ-
abies. I even object to an ex-Speaker 
being made a Governor. That is also 
a bad precedent, which you cannot 
find in any other country. 

Shri Pattom Thanu Pillai was 
made Governor. The Praja Socia-
list Party understood that the time 
had come when they were also to go 
away. Pattom's party was also giveD 
up. Then the Congress said: I am 
the monarch of all I survey, and we 
are going to rule. 

There were other questions. Shri 
P. T. Chacko, the great leader of the 
liberation movement, the gentleman 
who was responsible for bringing the 
Congress Government to power, WII 
dropped like a hot potato. The Chief 
Minist\!r said that he had no confi-
dence in the Home Minister. 

There' were complaints about the 
dissidents, and it was said that the 
dissidents were responsible fo" all 
the trouble. There were charges, 
against the dissidents. Even after we 
left the Party, even after I was op-
posed by the Congress Party in elec-
tions, when thel'e was a no-confidence 
motion, the Muslim League Part)" 
was neutral. When I was Speaker, 
there was a motion of no-confidencE' 
brought by Shri Janardanan, who is 
now in the Congress, and in that no-
confidence motion, we voted with t1>e 
alliance. In the second no-confidence 
motion also, in the interests of a 
stable Government, we were neutral. 
Ours is the only party, I claim, which 
WAS always striving for a stable Go-
vernment, and every time the Go-
vernment fell dUe to the acts of the 
Congressmen themselves. 

They critici&e the dissidents. What 
did they do? The dissidents gave a 
memorandum to the Congress High 
Command. The High Command did 
not pay any heed to the memoran-
dum. I was told that they did not 
even get a decent treatment at the 
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hands of the High Command. ThE' 
present Congress President has got 8 
parkkatam theory, that is, let us 
wait and see. He waited. The disii-
dents were fed up. They had no 
·other go but to vote against the Gov-
-ernment. 

The moment we withdrew our sup-
port to the Congress Party, they ought 
to have resigned, because all the 
Members of the Congress Party were 
there because of our votes, the votes 
of the P.S.P., and the foHowers of 
people like Mannath Padmanabhan. 

. Therefore, they had no moral right 
to rule. 

They again lost the right to rule 
. when the Praja Socialist Party,which 
is now merged into the S.S.P., left 
them. But they waited and waited 
until they have got this dishonourable 
end. 

And in those days, what did they 
,do when many people crossed the 
floor? Narayana Kurup, elected on 
P.S.P. ticket, joined the Congress, and 
they welcomed him. Janardiman they 
welcomed. Kunju Krishna Nadar, 
who came to the Assembly opposing 
and defeating a Congressman, they 
welcomed when he rejoined the Cong-
ress. And now, the Congn!ss has al-
ready opened its ,back dOOr to hun-
dreds of maharajas and zamindars in 
Bihar. Shri Morarka, the other day, 
was saying that people were standing 
in a queue to join the Congress. Yes, 
I find that the people are saying that 
Congressmen like Acharya Kripalani 
and Professor Ranga are going out, 
and maharajas and zamindars are 
standing in queue to join the Cong-
ress, and Shri Morarka will naturally 
be happy over it. But how can they 
blame the dissidents? 

The dissidents had no other go but 
to oppose the Government, and it 
was the Congress High Command 
which was responsible fOr this also. 
It was the High Command which 
gave the direction that the Muslim 
League should not be included in the 

I Cabinet, it was the High Command 

which was responsible for the unsta-
ble state of affairs, it was the High 
Command which wanted the Muslim 
League Member to give up his party 
affiliation to become Speaker. 

Why did we go out of the coalition 
Government? When We were still in 
a joint party, the then President 01 
the Kerala Pradesh Congress Commit-
tee, the late Shri C. K. Govindan 
Nair, said that those who were saying 
that We were stilJ in the ruling party 
must be taken to the lunatic asylum 
at Oolampara. This is the kind of 
treatment given to us. The Congress 
people thought that in spite r1l all 
these humiliations, in spite of all 
these experiences, we would still cling 
to the Congress Party. That never 
happened. The people of Kerola 
were fed up with the Government, 
the corrupt administration, a Go-
vernment which believed in political 
corruption, If the dissidents had been 
one or two men, they would have' 
made them Governors. It is Very 
difficult in this country to make 111 
Members Governors and Ambassa-
dors. The dissidents had no other g, 
but to oppose the Government, and 
that Government fell. 

My hon. friend, Shri Khadilkar, 
the leftist of the rightists, was trYin •. 
to have some allianbe with the riah-
tists of the Communist Party. He says, 
we have got many things in com-
mon; it is only the Swatantra Party. 
of Acharya Ranga which is opposed 
to the Plan; therefore, something 
like a coalition is possible. I do not 
know whether Mr. Warior considers 
it to be holy or unholy. 

Shri Warlor: It is 
unholy. 

completely 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shrl KOY8: Coming from Kerala 
and interested in Kerala affairs, I re-
quest your indulgence a little further. 

Shri Warior said something about 
the unholy alliance or unholy com· 
bination. The Communist 'Party la 



3343 PToclamation reo SEPTEMBER 23, 1964 Kerala 3344· 

[Shri Kaya] 
trying for various combinations which 
according to the theory of Mr. War-
ior may be sacred or holy. The group 
of the Communist Party led by my 
hon. friend E. M. S. Namboodiripad 
is considered a very reactionary group 
by Mr. Warior's group, that is 
the rightists. They are now almost 
forming an alliance which may be a 
very holy alliance. I know how the 
Communist Party came to power pre-
viously and what all alliances they 
had at that time. We all know nf at 
least two or three independents who 
were in the Communist Ministry and 
who were supported in their elections 
by the so-called reactionaries accor-
ding to Mr. Warior. The Communist 
Party must thank Mr. Mannath Pad-
manabhan for aetting them the rare 
opportwlity of coming into power in 
Xerala through the ballot box and 
wben he withdrew his support they 
Joet all these seats in Central Travan-
eol'e. Therefore, let us not discuss 
tbfs question of holy and unholy 
a1Iiance at all. 

Mr. Deputy~r, Sir, I was 
trying to say tbat the people 61 
Iterala bad nothing to do with these 
thinlfll. They PVe a stable admiDis-
tratlon with a creditable majority. It 
was the ruling party's dissidents, 
their groupism and their communa-
lism. which wal responsible for this 
aituatiOD. They accuse others of com-
mUDallsm. What i8 the Congrea in 
Kerala if it is not a combination of 
c:ommunal parties' The leader of the 
SNDP will be a CODgrelllDlen in the 
morning but in the night he will be 
working for the SNDP. The leader 
of the NBS will be a Congressman in 
the night and will work for the NSS 
in the mOrning. All these people 
say when the time comes, from the 
Congress platform: we do not want 
communalism; communalism must be 
eschewed. This is the type of ser-
mons that we hear from these people 
themselves who have no right to 
preach such sermons. Now, ot course, 
the inevitable has happened in Kerala 
and the President's rule has come. 

We have got certain difficulties 
with regard to food. Prices have 
gone up. The poor people of Kerala 
find it difficult to make both ends 
meet. Food is not available in many 
fair price shops and in the open 
market also. The black market rate 
has gone up. The stock in the Gov-
ernment godowns is low. There is 
no Assembly there. People should 
not be allowed to suffer. Therefore, 
I request the hon. Food Minister 
to see that adequate food is supplied 
immediately to Kerala. The elected 
Members of Parliament from Kerala 
may be taken into confidence when 
the Plan is being discussed. It is not 
our fault that always when the Plan 
is discussed and formulated, the Gov-
ernment there falls. The PSP Minis-
try fell when the Plan was about to 
be taken up. The Congress withdrew 
its support then for reasons best 
known to its own Members. There-
fore, we suffered. Government should! 
see that Parliament Members from· 
Kerala are taken into confidence-
when the Plan is discuaed and whem 
other matters also are taken up. t 
thank you, Sir, for giving me tJme. 

Shri P. G. MeDon (Mukundapu-
ram): Mr. Deputy-Speaker, the· 
events that happened in Kerala ear17 
this month should cause distress to 
everyone in this Bouae who loves 
democracy and wants to lee that IDa-
titutions of representative government 
should ,row here, irrespective ot the· 
fact whether they belong to the Con,· 
reaa, Communist, SSP or any other 
Party. I feel that this i. not the oc-
casion to crow eloquent about the 
shortcoming. of the Ministry that teU 
or about the incidenta which led to 
it. If necessary, it would be possible 
for some of us to speak for hours on 
that matter. Now, what is it that 
happened? A no-confidence motion 
was moved by a member who was a 
leader of a party of fifteen members, 
the SSP. Then, there were the Com-
munists who belonged to the right 
category and to the left category. 
Then, there were the Muslim League 
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members and then there werf< these 
fifteen friends who seceded from the 
Congress Party. I am not on this 
occasion discussing whether there 
were proper reasons for their seces-
sion or not or whether it was good or 
bad. 

But the question is this. It is high 
time that in India in the Centre as 
well as in the States we developed 
conventions and rules regarding no-
confidence motions to pull down 
Governments. The Constitution only 
says that the Ministry shall be joint-
ly responsible to the Legislature. Is 
it a politically right? Is it a sign of 
political maturity that a group of 
people who can never dream of form-
ing a Government should think of 
moving a no-confidence motion and 
bring down the administration? Forget 
for a moment the view of certain peo-
ple that that the Congreu Govern-
ment there was bad. I do not want to 
join issue on that matter in this forum 
beeaUie it will be irrelevant. The 
members of the MUBlim League and 
the Communist Party, the SSP and 
all the others was eloquent about 
the shortfalls of the Congress Party. 
Was it proper, four or five montha 
before the general elections, whea 
there was Dot a ghost of a c:hanse of 
troming an alternate Government, wa. 
it proper on the part of the SSP 
leader to move a no-confidence m0-
tion? Was it proper for them to 
press it to a conclusion? According 
to me, the constitutional practice that 
we mould fallow is that a no-confi-
dence motion is a device to replace 
a Government. If you want to criti-
cise the Government and find fault 
with the Government there are other 

" types of motions available. I am not 
finding fault with individuals but I am 
only referring to the political imma-
turity which still prevails everywhere 
in India including Kerala. There are 
people who think that this is fun 
which they can indulge in to walk 
into the Legislature, and move a no-
confidenCe motion, pull down the 
Ministry, and then say when the Gov-
ernor calls them, "No, No; we cannot 

form a Government." This kind of 
tactics should stop in India if we want 
responsible government to grow. 0p-
position parties must have the pa-
tienCe to tolerate a government when 
they cannot form an alternate gov-
ernment. This is what I want to 
submit. 

15 hrs. 

I do not agree that on occasions 
like this the Ministry should be dis-
missed. I am not opposing this mo-
tion: I am just raising at large a ques-
tion, a pOlicy that should be followed. 
This frequent imposition of President'. 
rule in the States should stop. This 
attitude On the part of the Union 
Ministry that the State Governments 
are their wards and guardianship can 
be imposed from time to time depend-
ing upon the exi.cencies of the occa-
sion, will be an obstacle for develop-
. ment of democratic conventions and 
rights. Now, the Assembly is dis-
solved. If this happens here-God . 
forbid-what would follow? 

AD Bon. Member: General election.· 

8hrl P. G. Menon: General election. 
That is what I .ay. Unless the pe0-
ple Of the State feel, the political par-
ties in ·the States teel that irresposible 
action will be followed by immediate· 
general elections without President. 
Rule Intervening and unless the pe0-
ple 80 adjust their conduct that a 
stable government will emer,e, the 
people will never learn the lesson of 
democracy. We must OCC'asionaIIy 
learn by mistakes. 

The Chief Minister of Kerala, be-
longing to the Congress party, lost his 
majority beca.use 15 friends of his de-
serted him; the no-confidence motion 
was passed because certain-may I 
use that word-irresponsible elements 
in the Opposition thought it fit to bring 
about confusion and anarchy in the 
country. President's rule is no ~ar
chy, but'it is a substitute for the slt.ua-
tion of anarchy which the Centre Im-
poses. The Opposition waxes eloquent 
on the question of the need for a 
strong Opposition in the country. Is 
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this responsible Opposition? I am not 
speaking with particular reference to 
Kerala now. I take this occasion to 
urge upon hon. friends on all sides of 
this Rouse to have a sense of respon-
sibility and avoid these occasions. It 
is good that the Congress Chief Minis-
ter resigned because it would have 
been difficult for the Congress, under 
the situation, to fight the election with 
the Ministry, over which a no-confi-

·dence motion was passed, continuing 
in office, but correctly speaking, there 

'should be no vacuum. and President's 
rule should come only when there is 
DO other go. There was a govern-
ment; that government should con-
'tinue, should have continued, so long 
as no one in the opposition was in a 
position to replaCe that government. 
'Unless we adopt these conventions, 
-we shall not be able to grow democra-
tically strong. 

Shrl )[oya: What about the Consti-
'tution? 

Shrl P, G. Menon: The Constitution 
'does not say that when a no-confi-
denCe motion is passed, President's 
rule should come. The Consti-
tution only says that when it is im-
possible to carry on the administration 
according to the Constitution, then 
Presiednt's rule will come. That situa-
'tion will arise only when after one or 
two general elections, it is found that 
the people of the country still do not 
'b~ave. 

Shri Ranga in his speech referred to 
Kerala being a problem State. In 
fact, whenever my State is referred to, 
it is referred to as a problem State 
'by those of us who come from Kerala 
and those friends who do not belong 
to Kerala. What is the problem of 
Kerala? Unless you understand that. 
unless the Union Government under-
stands that problem, unless the hon. 
friends in this House belonging to 
various political parties and various 
'States in India understand that, the 
lterala question cannot be discussed 
lIl"operly. The problem of Kerala 1. 

not political. The problem of Keral. 
is not even one of caste, as suggested 
by Shri Nath Pai. The problem of 
Kerala is economic, and it is out of the 
economic situation that communalism 
has developed in Kerala. Look at the 
situation. No Member who spoke 
about the Kerala situation referred to 
the problem of high density of popu-
lation in Kerala. Have hon. friends 
in this House ever thought about it? 
They waxed eloquent .... 

Shrl )[oya: That is not relevant here, 

Shrl P. G. Menon: That is relevant. 
That is more relevant than many of 
the irrelevancies refP.1'red to by some 
friends. What is it? Here is a coun-
try where the density of population is 
1,025 per sq. mile, a pIace where edu-
cation is widespread, education with 
all the hopes of a good and full life 
given to the people, and unemploy-
ment which leads to frustration. The 
Government of Kerala hsppens to be 
the main job-giver, the main source 
of employment to the people of 
Kerala, to those educated people of 
Kerala, and jobs being in short sup-
ply and the people clamouring for 
jobs being too many, communalism has 
developed there. There is a good 
deal of truth in what Shri Nath Pai 
said: communal politics; it is there in 
the Congress; it is there In the PSP 
or SSP; it is there in the Communist 
Party and the only party where tts 
existence need not be referred to is 
the Muslim League because it is pro-
fessedly a Communal party. So, on 
communal lines people are organising 
so that they may fight for the loavell 
and fishes of office. That is what is 
taKing place in Kerala. Elsewhere also 
this situation exists but not to, this 
extent. 

Shri Warior, my hon. friend from 
Trichur, was saying yesterday that the 
only party which would give a stable 
government to Kerala is the Commu-
nist party. I have no objection to my 
hon. friend entertaining that feeling. 
If after looking right and left and all 
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.around he entertains that feeling, I 
wish him success: let him succeed. I 
do not want to say that the Congress 
party is the only party that can form 
a stable government in Kerala. I want 
to say this: the only party in Kerala 
which can form a stable government 
is that party which would be able to 
assure to the people of Kerala a gov-
ernment which would eradicate 
.poverty and unemployment. 

Shri Koya: Prosperity and plenty. 

Shrl P. G. Menon: Situated as we 
.are in India today, the only govern-
ment that can help to do it is the Cen-
tral Government. No State Govern-
ment can do it. If you go to Kerala-
and because Kerala is the subject 
matter under discussion I am refer-
ing to it-you will find that there is 
.grievance everywhere. The State 
feels that it did not get a fair deal 
from the Centre. The State feels that 
it has been discriminated against in 
the matter of development. Therefore, 
at the time of the elections, the Con-
gress Party would say, "Look here: we 
are members of the Congress: there is 
a Congress administration at the 
'Centre: vote us to power, and if we 
are voted to power, we shall be able 
to deal successfully with the problems 
of Kerala." The Congress failed. The 
Congress failed-not in the adminis-
tration-to persuade the Centre to do 
justice to Kerala. The Congress 
failed .... 

Shri Sham Lal Saraf (Nominated-
Jammu and Kashmir): May I know 
in what direction it failed, • 

Shri P. G. Menon: I have no time 
''10 expatiate upon what I already said. 
I will come to the question of indus-
trial development. In the matter of 
allocations under the Five Year Plans, 
do you know that in the Second Fi'Ve 
Year Plan, when more than Rs. '100 
crores for development was set apart, 
what Kerala got is an industry in 
which the investment was a ridicu-
lous amount of Rs. '15 lakhs. 

Shrl Sham La! Saral: How much 
. did the Kerala Governemt ask for? 

Shri P. G. Menon: Unfortunately 
for Kerala at the time when Five Year 
Plans are discussed, there would be 
President's rule there. That is what 
is happening now also. We asked for 
much more. In that matter, we did 
not lag behind. 

Then, in 195'1, when the Communist 
party put forward their election mani-
festo, one of the most catchy para-
graphs in that manifesto was, "LUte 
the Congress Party, we shall not sru-
ver before the Central Government in 
getting the legitimate dues for Kerala. 
We shall fight the Centre and get. 
what Kerala wants from the Central 
Government." That is what the com-
munist party said, but the Communist 
party also failed. The result today is 
that communalism prevails rampant--
not only communalism, but talks of 
electoral arrangements, etc. I do not 
want to enter issue with anybody 
on that matter. 
B~t Mr. Nath Pai grew eloquent 

agamst Mr. C. Achuta Menon who 
issued an appeal to the SSP that they 
might join the Communist party in 
this election. I felt that Mr. Nath 
Pai was addressing more his friends 
in Kerala than the Members of this 
House, because he was fearing that 
after all, they may enter into that 
alliance, in spite of him. He also 
accused the Congress Party that we 
went after Communal parties' enter-
ed into alliances with the 'MUslim 
League. Mr. Nath Pai is not here. I 
wish to assure him that in this mat-
ter, our guru was the SSP in Kerala, 
because even from the very begin-
ning the SSP . . . 

Shrl Umanath (Pudukkottai): Erst-
while PSP. 

Shri P. G. Menon: The evolution 
of this party is so involved that I find 
it difficult. It began with ISP. Then 
it became PSP. It was KMP for some 
time. 

Shrl Shiva,i Rao S. Deshmakh (Par-
bhani): There was CSP in between. 

Shri P. G. Menon: Yes. Till the time 
they get to the extreme end of the 
'English alphai?et and become ZSP. 
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probably these evolutions will take 
place. But the PSP had entered into 
an alliance in 1954 with the Commu-
nists, in 1957 and afterwards with the 
Muslim League, and in 1960 with 
every conceivable party in Kerala, in-
cluding Congress. 

An RoD. Member: Mr. Nalh rai has 
come. 

Shri P. G. Menon: How .:an com-
munalism disappear? Any amount ot 
sermons from Members or political 
leadership will not remove commu-
nalism either in Kerala or elswhere, 
so long as the need, the occasion, the 
necessity for that kind of !eeling 
alllOng groups remains. The Muslims 
should feel that they are getting a 
fair deal. Among the Hindus, there 
are various castes in Kerala and they 
organise communally, they would 
not get their proper share from the 
Government. That is the reason for 
communalism in Kerala. 

The dlfterence between Kerala and 
certain other States in India is only 
this. In Kerala, all the sections of 
people have become educated and lite-
rate and know how to ask for their 
ri,hta. Later on probably. other 
States' also will follow suit. There-
fore, I take this occasion, on behalf of 
my State, to brin, to the notice of 
this House and to the Central G0-
vernment that that party alone will 
be able to form a stable administra-
tion in Kerala which will be able to 
promise the people of Kerala that 
they will be able to develop Kcrala 
out of its present backwardness. That 
Ia the position. 

ilt has been admitted on all hands, 
from the late Prime Minister down-
wards, that the ills of Kerala can be 
cUfed only by industrial development. 
But what is the position? Durin, the 
last three Or four years continuously 
for four months in the year, there 
was a power famine and all the in-
dustrial units had to be closed for 
want of power. Kerala is the onlY 
State in India barring Mysore, which 
can prodUce power at the cheapest 

rate. The States of Mysore and Kerala 
can prodUce power, but there is no 
power. In Madras State, you can 
produce power only at a much higher 
rate and Kerala is made to depend 
UPon Madras for power. 

Shri Blmatsinrka (Godda, : Be-
cause Kerala has power politics. 

8hri P. G. Menon: Politics itself is 
for power. The word 'power politics' 
is a contradiction in terms. Nobody 
enters into politics other than for 
capturing power. The word 'power 
politics' was developed at a time when 
political parties wanted to oppose the 
Government and did not want to enter 
into office. Then certain persons 
were accused of beln, power politi-
cians and of being swayed by power 
poUtics. That is not relevant on this 
occasion. All political parties are tor 
power. I do not want to expatiate on 
this. 

This is the third occasion wh~ 
President's rule is coming to Iterala. 
It came on the ftrst occasion in Tra-· 
vancore-Cochin and on another oc-
casion in Kerala. Now on the third 
occasion, it i. coming. It is hiIh 
time that this Parliament and the Gov-
ernment here think why it is that 
stable government is not pouible Ill, 
Kerala. The Kerala people are not 
diJferent from the rest of the Indian 
people. There is nothin, wrong with 
us. It is because there are certain 
situations, certain difficulties in the 
country that we ar~ not able to supply 
a stable government. Therefore, what 
should be done on aC'Ca.ions like this 
i. to discuss thoroughly the reasons 
for the situation. Accordin, to my 
humble readin" it is neither the Com-
munist party nor the SSP nor the 
Muslim League nor even the warring 
sections in the Congress Party in 
Kerala-which is responsible for the 
situation. Probably we have "ot a 
better Congress organisation In Kerala 
than elsewhere, bUlt the economic 
sItuation brings about instabUlty In 
Kerala, because there is a situation in 
which the strongest political party wtIl 
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not be able to form a stable govern-
ment, because it will not be able to 
deliver the goods. Therefore, what 
the Union Government should remem-

· bar if it should not have President's 
rule permanently in Kerala, is to see 
Ulat situations are created where the 
peOple of Kerala will feel happy. 
Blections mean nothing to the trustra-
ted people. Ministries do not mean 
anything to them. President's rule is 

· as good Or as bad as rule by the popu-
'lar government, because whether it is 
~sident's rule, whether it is Congress 
rule, whether it is Communist rull', 

'whether it is PSP rule or whatever 
· rule it is, the situation is the same. 
-There is a saying in Malayalam-I can-
mot but quote it now: 

"Onam vannalum, Unni piranna-
lum, Koranu kumbilil kan;i." 

'It means, whether it be the Onam 
'festival or whether there be rejoicing 
due to the birth of a child in the 
family, Koran always gets a drop of 
kan;i in his kumbil made of leaf and 
nothing further. That is the situation 
in Kerala. Forget not that, that is 

·the situation and any amount of poli-
tical discussions. mud-slingings and 
'finding fault with each other will not 
Bolve the Kerala problem. 

Sbri Imblcblbava (Ponnani)·. Mr. 
Deputy-Speaker, Sir, this is not for the 
first time that the President's rule is 
Imposed on Kerala State. The ruling 
party had suspended the Constitution 
in Kerala in the past on many occa-
dons to suit the selftsh interests of 
the party. It never showed the slilht-
est regard for the democracy in that 
tiny State. 

The present crisis has not emerged 
as a result of any fault of the people 
in Kerala. The entire responsibility 
for this whole debacle lies in 1lhe an-
xiety of the ruling party to keep the 
monopoly of power in its own hands. 
A cursory glance at the history or 

'Cabinet formations since independence 
will bear the testimony for this. 

Sir, in the 1948 elections people in 
the former Travancore-Cochin State voted the Congress Party to power 
which got 97 seats. As a result of 
this Shri Pattom Thanu Pillai formed 
the first Congress Cabinet in the State. 
In a period of six months due to in-
ternal dissensions iI no-confidence 
motion was passed against the cabinet 
and Shri Paravoor was elected as the 
leader of the Congress Party who 
headed the new Ministry. The Minis-
try was forced to resign in 1951 when 
serious charges of corruption were 
made by one of the Congress Ministere 
against some other Ministers in the 
cabinet. 

The Congress Party, despite its 
losing face in the public eyes, formed 
another Ministry led by ghri C. 
Keshavan. Since it did not include 
any representatives from Cochin, 
MLA's from that region submitted 
their resignation. This compelled 
Shri C. Keshavan to reconstitute Im-
other cabinet by taking representa-
tives from Cochin 'Ill8o. 

The First General elections showed 
the waning infiuence of the Congrus 
Party in the State. Out of 108 Illata 
Congress got only 44 seats. However, 
with the help of some independents 
the Congress formed a Government 
led by Shri A. J. John. It became a 
temporary affair and within a period 
of one year a confidence motion waa 
defeated which toppled down the 
Government. The Union Govern-
ment dissolved the legislature and re-
election took place. 

People reject<! the Congress Party 
once again. It got only .5 seats while 
the Communist Party emerged as the 
Second Party in the State with 23 
seats. Seeing the possibility of the 
Left Government, the Congress Party 
supported PSP and formed a Govern-
ment under the leadership of Shri 
Pattom Thanu Pillai. 

'!'!lis opportunist alllance could not 
work for long and Congress Party ----------------------------·English translation of speech delivered in Malayalam. 
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withdrew support to the PSP Ministry 
which brouaht down the p.ea-
Ministry unceremoniously. The new 
Congress Cabinet with Shri Panam-
palli Govinda Menon .. Chief Minis-
ter was formed with the support of 
Tamilnad Congress Party. Soon this 
·arrangement also failed to work and 
President's rule was promulgated in 
the State. 

The growing isolation of the Con-
cress Party reached its height and 
people gradually began to look at the 
Communist Party as the alternative 
to the out and out corrupt regime. 
During the Second General Elections 
people voted for the Communist Party 
which got 80 seats and its supported 
independents got 5 seats. 

Though the Communist Ministry 
was the most stable Ministry during 
tihe whole deC!ade, it was wantonly 
dismissed by the Centre in 1959. The 
Centre actually instigated the agita-
tion with the view to create an alibi 
for the Central intervention. We 
rightly characterised the action of the 
Central Government as a cold-blood-
ed murder of democracy. 

The ·mid-term elections brought the 
anti-Communist alliance into power 
but the voting of the Communist 
Party went up despite a slanderous 
cempaign against our Party. 

It is but natural that the new Pat-
tom-led PSP Ministry could not con-
tinue for a long time. Internal dis-
sension began to come to the forefront 
BOd the Congress took power once 
again in its hands. Shri Sankar 
became the Chief Minister but a group 
was formed against him inside the 
Party. Serious charges of corruption 
were levelled against the Chief Minis-. 
ter not only by the Opposition parties 
but by a large number of members 
from the Congress Party. Finally, this 
MInistry was also toppled down re-
eently and we are now having Presi-
dent's rule -in the State. 

The main reason tor dealing with-
this history is that this record of the 
Congress Party is the most e1!ectlve' 
condemnation of the Congress regime. 

What is more surprisiq is that des-
pite this shady record of the COngrell 
Party in a State where the literacy is 
the highest, the Home Minister pya 
that the Congress Pary i. &beet-anchor 
of stability. ·It the Home Minister 
makes this statement in Kerala, l"IO~ 
pIe would ftnd it dilIlcult to control 
their laughter. There the people have 
seen in actual practice that the Con-
gress Party is the monument of insta-
bility. 

Any' Ihonest ruling party would 
have been frank enough to admit ita· 
unfitness to rule over the State. How-
ever, the Congress Party is still trying 
to cling to power, by using all posBl-
ble dirty tricks. 

What is significant is that the State· 
Congress leaders were always protect-
ed by the Centre. The corrupt minis-
ters were openly shielded by the High 
Command with the result that the 
Party has become a laughing stock 
in State politics. Now the Central 
leadership cannot escape the respon-
sibility for this sorry state of affairs 
because they were a party to the 
whole bungling. 

Even while promulgatimt the Pre-
sident's rule, Sir, the Congress Party 
resorted to underhand methods that 
have nothing to do with democracy. 
On 15th September the by-election for' 
Rajya Sabha seat was scheduled to be 
held. The dissolution of the Assembly 
could have been effected after this 
by-election. However, the Govern-
ment preferred to dissolve it only 4 
days earlier. This wu done only to . 
save the Congress Party from facing 
another defeat. But this act10n show-
ed the real lOVe of the Congress Party 
for democracy and democratic tra-
ditions! 

Sir, has the Congress High Com-
mand ever paid any serious attention. 
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to the causes of the bankruptcy of 
the State leadership? I am sorry to 
state that they have never cared to 
do so. If they would have searched 
their hearts, they could have found 
that the State Congress leadership 
has no moorings that would link 
them with the people in Kerala. The 
High Command would have found 
that the Kerala Conaress has 
now degenerated to such ridicu-
lous extent, that it has become a fede-
ration of various communal organisa-
tions. The church IUld the Nair 
Service SOCiety are the main com-
ponents of this unholy alliance. The 
&rch communal leaders of the State 
are now the stalwarts of the Congress 
Party with the result that the Congress 
Ministry has always been a pawn in 
the hands of these arch communal 
leadership. 

Sir, it is a well-known fact that the 
recent dissension inside the Kerala 
Congress were not based on political 
differences ·but purely on communal 
basis. The Congress Party will never 
achieve integration of these forces 
because their interests collide with the 
interests of the people in the State. 

Sir. I would like to point 01+t in this 
connection the mission of Shri S. K. 
PatiI who was sent by the Congress 
High Command to patch up the differ-
ences among the Congress MLA'~. 
One is surprised to note that he met 
many communal leaders with a view 
to obtain their cooperation to save 
the tarnished image Of the ruling 
Party. His mission failed miserably 
because the rivalry among these 
arch-communal factions had gone be-
Yond dangerous limits. Shri Patil as-
sured the dissident Congressmen of a 
proper inquiry into the allegations 
against Shri Sankar. Though nearly 
three weeks haVe passed, the Union 
Government has yet to announce the 
steps to be taken in that direction. 
What else can be expected from a 
Government which requires a no-
COnfidence motion only to give a ver-
bal assuranCe to investigate Into ser-
ious allegations of corruption against 
a Chief Minister. 

The Congress Party has tried coal-
itions with ali the parties except our 
Party. But it has stabbed in the 
·back 'of every partner to serve its 
narrow party interests. Now, when·. 
all the parties have been thoroughly 
disillusioned about the nature of the 
Congress Party, the Congressmen have 
started stabbing each other in the· 
back and this will have no ending. 

Sir, when the Communist Ministry 
was in p'ower it implemented policies 
that would serve the interests of the' 
people. It tried to implement the land 
reforms which the Conl1'ess Party 
failed to implement in other States. 
Mr. Ledjinsky has categorically poin-
ted out this failure of the Congress. 
Governments in various States. You 
have overthrown a democratic Gov-
ernment though it had majority in 
the Assembly. You have 'overthrown' 
the Government which genuinely im-
plemented Education Bill which went 
against vested interests and commu-
nal elements in the State. How can 
you maintain your rule after over-
throwing our Government to suit 
such reacti'onary elements. 

The crisIs in Kerala will continue 
till a strong and unified opposition 
emerges in the State. However, the 
ruling party with its steam roller 
majority in the Centre will never' 
allow any democratic opposition Gov-
ernment to rule in a State. 

This makes the nature of this criSIS 
more serious. We, how~er, will not 
be cowed down by these etrorts of the . 
Congress Party. We will continue to 
fight for the democratio rights of the 
people and we are sure that day will 
come when democratic forces will 
win with flying c'oIours. 

Now, that the President's rule Is· 
imposed on the state I would like to 
point out that more attention shoulC1 
be paid to the interests of the pe'ople. 
I have recently received a telegram, 
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from Calicut which says tfhiat foori 
situation has become acute. Rice IS 
not at all available in the market. 

· The black-market price has gone up 
by 25 per cent. In some places rice 
is ·being sold at Rs. 77 per bag. District 
authorities are just expressing their 
helplessness and pe'OJlle are becomIng 
restless. Similar situation is prevau-
ing all over the State. In the absence 
of any democratic set-up the Cen-
tral Government has to pay more 
attention to the grievances of the 

· people. 

I learn that some strikes in Kerala 
are prolonged for more than two 
months and the Sankar Ministry 
failed to Intervene in them. 1 ex-
pect that the new administration 
wOllld show some reasoJUllbleness to-

o wards peoplea' pressing demands. 
Otherwise, it will have to face stiff 
mass resistance In the days to come. 

U.S3 bn. 

[SRIII KBAmLIt.u in the Chair) 

Sbri Natan,ta PIlIaI (Trivandrum): 
o Mr. Chairman, Sir, I request your 
indulgence to make a few observations 
on the Resolution under discussion. 

Kerala has again gone under 
President's rul(e. Since the new 

· State of Kerala came into being eight 
years ago, she had the unique priVI-
lege of creating situati'ons in whiClI 
the Government could not be carrieo 
On in accordance with the prOVisions 
of the Constitution. A vote Of no-
confidence on the Ministry was 
moved in the State Lei:islative As-
sembly, which is, after all, a nor-
mal constituti9nal procedure, and 
the Ministry was voted out. But 
the next step of formin:! ;m al-
ternatiVe Ministry was found to b" 
impossible, since no party could .. \"Im-
mand a majority in the House. Thts 
i. the result of Bocial conditions that 
prevail In that State. 

In s'Pite of the continued preaching 
for secularism and nationalism in our 

country, casteism and communal1SlD 
play their role and create difBcul-
ties for the State oft and on. caste 
or religion cut. across pOlitical party 
atllliatlons. They are held hb:h and 
party policies do not get a place and 
have to yield place for the caste or 
communal feelings or loyalties. 

The population pattem of that 
State is at the root of the C'onslant 
political instability and the party 
equilibrium is lost very often and 
we see that in the emergence ,.,r Pre-
sident's rule in that State. 

In that State there are three or fnur 
communities of more 'or less eq'lal 
numerical strength and equal mate-
rial resources which makes it im-
possible for anyone community to 
dominate the scene. Therefore, it is 
only a group of two or more com-
munities that can command a majo-
rity. Under these conditions, if there 
is any change or shift in the combina-
tions, the majority party Or the party 
in power wilJ be in perU. 

The State had the lD1ique c:n.tmc-
tion to haVe three peri'ods of Presi-
dent's rule in the short periOd of 
eight yean. Apart from the ur.sa-
voury comInunal tangle, the econo-
mic condition 'of the State and the 
peculiar problems that are there, 
create discontent and dissatisfaction 
against any government that may 
function there. Whether the Gollern-
ment is a Govemment of the Con-
gress, SOCialist 'or the Communist or 
a combination of these. it IOSE:s its 
equilibrium when it aftronts particu-
lar sections of the community or fallS 
to satisfv the aspirations Of the 
people. . 

Apart from that. there are certain 
prOblems which face the Government 
and the administrators in that State. 
We have there the highest density ot 
population in India. As one of my 
hon. friends has stated, it is m~,re 
than one thousand. We are chJ'I'IU-
cally deficit in fOOd production. Our 
food ·production is nbt ~uftl.cie'llt to 
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meet the demands of the people for 
.m months ill the year. Rather, tlU 
.per cent of the required quantity of 
food has to be imported into the 
State. 

'" ~ '"" .~, ( iTa): ~~
qftr ~~~, ~mr li 1fiffi1l';r~ ~ I 

Mr. ChaIrmaD: The hon. Member 
"lIlay resume his seat. The bell is 
being rung .......... NOW there is 
quorum. He m~ continue his 
1tJ)eeCh. 

Bbri Nataraja PII1al: However much 
"We may try, we cannot increase it by 
100 per cent in any conceivable 
future. Agriculture in my State is 
not primitive. 'Modern methods ot 
·agriculture are in vogue there. That 
State is one of the most industrially 
backward areas in India. The per-
eentage of educated unemployed is of 
the highest order in that State. Per-
'CeJltage of literacy is the highest 
among the States. Political conscious-
ness is very aliVe and is kept alert 
by the large number of newspapers 
1hat are being published from our 
State. In these conditions for any 
C"oVernment to function well and to 
eet the co-operation and the good-
"Will of the people we have to launch 
upon a massive industrial and ec0no-
mic deve}\)pmental plan. That alone 
'Will give satisfaction to the people. 
But, unfortunately, so far industrial 

·development in the post-independen~ 
period is nomin1l1 in our State. People 
.-e feeling difficul1;y to make their 
livelihood. Moreover,the educated 
-unemployed is becoming nervous. In 
these conditions. for a stable govern-
"lIlent to function in Kerala we .have 
·to launch upon a programme of de-
velopment which win meet the needS 
.of the people. 

Unfortunately, during the past eight 
-nus when the Fire Year Plans were 
IIein&' finalised, the State was under 
civilian rule and the popular repre-
oIII!Iltatives were in the woods. There-
!'ore, the position of .Keraia Govern-

1184 (AiYLSD--."'7. 

ment is almost chronically in dis-
equmbrium. That has to be avoided 
by earnest efforts by the President's 
rule now in force in the State. Though 
the iPresident's .rure is a constitu-
tional necessity, it wounds the self-
respect of the citizen of the State. 
In a mood of anticipated good I 
would welcome it with some diffi-
dence. The constitutional botm or 
benefit conferred on the Indian citi-
zen is lost to the people of Kerala. 
That is not an enviable position; 
but, as I said, in the interest of the 
people and for tlhe continuity of ad-
ministration, I welcome the Presi-
dent', rule. 

I have another reason also to do 
so at this juncture. When the food 
deficit is so great and scarcity 0% 
food is felt throughout the Indian 
e'Ontinent, our position depends upOD 
the goodwill of our neighbours. To 
open nellotiations with State Gov-
ernments and to impOrt. foodgrains is 
not an easy matter as we have eX-
perience of it. The only possibility 
is the goodwill of the Central Gov-
ernment and their specific interest to 
see that the country is not starved 
will alone save the present condi-
tions there. I hope, the food situa-
tion will be properly handled and 
the Plan preparations will be carried 
on with a realism S'o that the country 
may benefit in ·the ultimate. 

Shrl llaDamauthaln (Bangalore 
City): In order to prove a proposition 
I had gathered some press cuttings, 
but I find that it is superfluous for 
me 1:0 quote from any press cuttings 
in the light of .the confessions m'lde 
'by the representatives of Kerala in 
this House. It is unaniJilously accep-
ted that the realtanllIe in Kerala is 
a communal one. 

I wanted to quote from the Blit% 
and the Or"aRiBer, Blitz which speaD 
for one section of opinion which is 
called the progressive section and 
Or"f!f&iBer which speaks for aJiother 
section of peOPle whose characteris-

·tic they .. y is patriotism. Both these 
poUtica1ly..poles-apart papers adduce 
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[Sihri ;H.anum~thai1a] 
the same f8IoS~ lIS .Uwse adducel1 
by hon. J(em.berll of ,this HOWIe 
regarding ,uu. tangle. 

In 1948, before the establishment of 
a popular ,overnment in that State, 
I happened to 11:0 there. 8hri Pattom 
'I'hanu Pillai, the first Chief Minis-
te,r of the State, had or'l{aniBed' a 
public meeting under, his president-
,$l,li.p, and I had' the privilege of ad-
dressing that meetinl{ in Trivandrum. 
So lone: ago, as 1948, looking at tile 
,scene and the prl!Jlarations that we 
were making for framing a Cbnsti-
tution and arranging electoral consti-
tuencie!l, I said in that pu'blic meet-
ing: 'If you foIl9w this communal 
patterp., no government and nO Minis-
tJ"y in Kerala would \)e stable'. Many 
~ple criticiset;! me in those days 
f,9r that ~ch. ~ut I find: tooay that 
~y apprehension h~s become so true 
111at we had to resort thrice to Pre-
aiden1's rule in Kerala. 

My hon. friend Shri P. G. Men'On 
who was one of the Chief ~isters 
complained that the Central &>vern-
ment were not paying proper impor-
tance and attention to the ec'Onomic 
development 9f Kerala. Whatever 
may be the argument, I agree with 
him that the Central Government 
here is not takin, thing. all over 
India seriously enoueh. When we are 
discussing the collapse of a wh'OJe 
system of responsible government In 
a State, how many Members in the 
Treasury Benches are sittinJ{ here? 
It is a subject which ought to give 
great headaChe to the Prime Ministe~ 
t(> the Home Minister and' t'O tl\e toP 
leaders who in season and out of 
8e8llOn talk of what is called nations 1 
integration. Here is a cue III tour 
communities ,going 9n parallel lines 
for the last seventeen years. Out of 
• J.finistry here which consJsts or 
fifty odd Members, we do Mt find even 
five top people !here, we d9 not find 
even two toP people Of even one top 
lDan here, to li$ten to whllt is being 
l8i4 U1 tJ;Us HOIise On this all-import-
ant problem: 'tri' faCt;, t!e tOp leaders 
of the Congress or die Gl1vel'D!DeDt 

ought ¥l listen to the debate that 18 
takin,g place here anl;l flrid remedies, 
in all seriouaness. 

I find that the charlie Biainst the' 
Guvernment thitt they are not taking 
these important matters leri~y is. 
true. There can be no difterence 
whuLsoever. ~ereafwr at le.-t, I 
hope that such im~ant problems' 
will attract the attention of the Cabi-
net Ministers and the Ministers whO-
will be able to forge what is c'alled 
national integration so that they may 
be present on such occasions anll 
listen to the debate and modify their 
opinion and adjust it according to 
the moving tilm!s. 

I agree in some way with the pro-
p'osition you, Sir, made when YOI.l 
were speaking. We have to applY 
our minds afresh to the problems ot 
democracy in this country. Now 
that we have had a pattern of govern .. 
ment sIon&' the British pattern, or 
a mixture t>f the British and Ameri-
can patterns, it is not a remedy m 
itself for all times to come, fOr all 
states and for all cirrumstances. lit 
fact, the system of government must 
grow naturally with the evolution or 
the people in their cultural, economic 
and social progress. Here is a c!ale 
where in spite III our best effortl, 
communal integration has not taken 
place, and we continuously '0 aD' 
blaming inside and t>utside the com-
munities fOr it. Even if they are 
responsible, nobody can throw them 
either into the Bay of Bengal or into 
the Arabian Sea. We have to reckon 
with the castes that exist there. In 
fact, we have to so evolve a system. 
of &,overnment as to see that thea!!' 
commUJlal 'P8tterns !dve way to 'R' 
really integrated democratic set-up. 
Nobody has taken that into consi-
deration up till now. 

I want to make one susgeatlon., 
What We see i~ its ramlftcationa to-
dlly 41 1terala, the very same charac-
teristic is ~.ent more or tess m 
every other State in ~le, may b& 



acept aae ~ tw:o. It is Aid m 
many of Ute 8tJ&tee, that e~ a 
peJ'I011 belODJinl to a particular 
C!ODlDI.Ullity, lIP other pel'I/)D ibeloDl-
m, ttl any other community can 
'become the Chief ~ of the 
State. 'J'hat iathe bud fact. lD 
fact, I bave men above' all these 
party considerations and spoken 
many a time at public meetlulli ·that 
We here see COll£ress comm'llllalllm 
clad in kbadi. This is a serIous pro-
blem facing not only the Congress 
but the cOUDtry. The Congress, the 
PSP and the Communist Party, all 
the parties, as my hon. friend, Shri 
Gavinda Menon and othera said, are, 
for political advantage, conniving at 
these devel'opments and exploiting 
theae tendencies-in order to Jet into 
power. This temptation to get into 
power has overlooked the dangers in-
herent in the situation. The present 
C'onstitution must be 80 modift.ed as 
to ~eet this new danger al commu-
nalism-casteism enthroning itself in 
seata of power. 

Government by majority inevitably 
leads to what are called commu-
nal combinations. And under adult 
franchise, the ignorant villaa-ers are, 
as we see, many a time made to vote 
according to communal patterns. 
Mind you, as Shri Govinda Menon 
said in his own way. literacy does 
n'Ot mitigate communal consciousneu; 
on the other hand, it aggravates it, as 
We Bee it in Ker"ila. 

Many a time I am enthusiastic about 
the professions of the Communist 
Flarty. It is llh.e one party which 
diverts pe'ople's attention from com-
munal canker to economic policies. 
Sometimes tiheir eartra-territorial 
lbyalty spoils their case in the eyes 
of people like me. ~ut economic 
policies ought to govern our view of 
political mattera. The Congress has 
failed, the PSP has failed and every 
'1Ither party, includin, the Communist 
Party, haa failed in Kerala I do 
Dot know about the Communiat 
Party in other States. Here 1'1 a 
JJ1"Ob1'e111 which req~ rthe atten-
tion of the best leadership of our 

couatry. If it is anaj.ysed and dias-
UCIIIed properly, any impartial and 
patriotic person will be able ttl find a 
new ~1,Ila. 

The 1lnt JUl&estion I make in re-
gard to Kerala is that ICS people 
should not be allowed to be the Ad-men of the GoVernment .. Whenever 
dem'oCracy faiis, if ICS people are 
brought into the picture as advisers in 
name but rulers in fad of the State 
for the time beinl, an impl'ellSiOR wm 
be formed in tbeminda of the p~ 
that the ofllcers are the betteI' part or 
the democratic set-up of this country. 

SJari SJaam J.al Saraf: Better admi-
nistration. 

Shri Banumantbalya: Even if Pre-
sident's rule is' to' be imposed upon a 
State, the people of the State con-
c.erned must be able to govern them-
selves in game other way. It is not 
the ICS, sent from Delhi, that is to 
rule the State. In Kerala, l am 
pretty sure that there are people 
who are not aligned to any particular 
party, who are imJ)8.rtial, and who 
ar,e able adptinistratively and other-
wise, aDd who will be able to work 
for the people in a much better 
fashion than these ICS oftlcers draft-
ed from Delhi or other places .. 

Sbri Kapar SIa&h (Ludhiana): Is 
not the speaker makiR, very wi&e 
statements without havin, any sub-
stance, and irrelevaDtly alilo?- What 
has he got to do with the ICS people 
who are, alter all, pennanent 
offtcials? 

Mr. CIIaJrmaD: He is making a 
valid point by suggesting that instead 
of hand~ over the administration to 
ICS executives, we dould have some 
peOllle from public life to look atter 
the administrati'on. 

BbrI N. c. cPttMJee (Bucdwan): 
Very relevant. 

8.brl Wartor: He .. not cutin, any 
upenton. 
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Shrl Ban1lDWlthaiya: If you are 
not able to get people from non-
official life, make some of the Mem-
bers 'Of Parliament from Kerala the 
Advisers. We are living in a demo-
cratic age, and if Parliament gets the 
responsibility to govern Kerala State, 
why should we not entrust it to the 
representatives of the people of 
'Kerala? 

Shrimati Yashoda Redely (Kur-
n®l): Even after cominJt to Parlia-
ment, some people have not lost the 
ICS mentality. I am casting no as-
~rsion on any person. 

Shrl Banumaathalya: If any parti-
ular party takes objection that Con-

(ress people sh'Ould not be made the 
Advisers, I would suggest 6 panel of 
,[embers of this Bouse consisting ot 
all the 1)arties to manage the aftairs 
of Kerala State until elections are 
held. I am totally opposed to 
this rule of officers. If the rule of 
officers is gOOd enough for Kerala, 1 
lIould say this to the lIIJ.injsters and 
&he Treasury Benches. l\IJ.any people 
IItilI feel that many of the ICS officers 
are much better administrators than 
the Ministers who sit there. Why 
should they not take over? What is 
sauce for the goose, as they say, must 
be sauce for the gander. 

It may require an amendment of 
the Constitution. The amendment '()t 
the Constitution must be so effected 
in two directions, in order to ensure 
the rule of the people by the people 
for the people as we understand it in 
its true spirit. In the absence of 
elected representatives of the people 
managing its own Ministry, a panel 
oof this Bouse must be in charge of 
the administration. 

Secondly, we are not taking the 
warnint of Kerala sufficiently serious-
., but it may happen in many 'Other 
4;tates, and you cannot go on periodi-
.:ally imposing President's rule. If it 
comes to that, we must have Presi-
dent's rule for a year or two in order 
1b stabilise the aftair. in the parti-
ular State. Therefore, President's 

rule must be extended 81 long as 

Parliament finds it necessary to do 
so. The Constitution must ,be 
lamended in two ways. It must enable 
the President's rule to ibe extended 
beyond six months' period. Sec'Ondly, 
if it is necessary, a panel of Mem-
bers of this Bouse on an all-partY 
basis or non-party basis must be 
constituted to govern the affairs of a 
State instead of the IID-Called ICS 
offieers. 

18 hn. 

Shri Kapur SlDch: Why so-called, 
Sir? 

Mr. CbaIrman: Dr. Lohia. I re-
quest him to stick to the time-limit. 
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[wro ~T1f 1;.f~ Wrf~] 
9At' nit ~ t I ~ q ~m' t 
fiI;~~ ~wwm qrw 
\IrfiR ~ ~ ~ ~ !fiT ~ 1Wif ltI11r 

.{\' ~ qr t I ~ ~ it; a;q"{ 

m-f1r;m: ~ ~ tt Ai( ~ 
• fit; ~ ltI11r ~" ~ lR ~ t m 
.... lRit;;no "<ttq~t,~ ~ 
tl~~ ~~~~~ 
~ if(\' ~ .tl ~~ 111: 

.'" JW ~ ~Q wli m, ~ q 
~ -mr-r ~ ~ m 'tiT ~ 

.t I 
11' q'l"!I'~T8'~~~m~ I 

. Shrl HaW: Mr. Speaker, Sir, dur-
ing these four hours aDd odd we have 
covered a variety of subjects and a 
... ery vast field. Many hon. Members 
have spoken on democracy, on the 

_.yatem of planning, whether planning 
is desirable or not, the machinery 
for planning, the present CDllStitu-
tion, the constitution as prevailing in 
other countries such as England, 
.America and Switzerland, communa-
lism and casteism, development of 
State concerns, relationship between 
the Centre and the State and a num-
ber of other subjects. It is not my in-
tention to deal with all the poirits that 
have been raisecl by the Members 
here. I will restrict myself to some 
of the points that have been raised. 
Not that the subjects they have 
covered are not important--in fact, J 
have learnt a great deal from same 
of the speeches, the speech of Pr0-
fessor Rang., for example-but I do 
not think I will be able to cover all 

. of them. Then, there were certain 
things which do not call for a reply. 
They were not .by way of criticism 

. but by way of suggestions, which we 
can think of. There are certain pOints 
wbich are to be replied to and which 
have to be replied to but my task has 
bl!en made easier by some of the Mem-
bers on both Bides, when one had rep-
li~ to the points raised by the other. 

-"l'herefore, In a way, I have not much 
; to cOver. 

.I may lIllY that the Governmellt ~ 
certainly not happy about thiI IUt-
solution. It fa not a pleasure for UlI 
to bring such a ReIolution. We waat 
that dem~cy should function. 'We 
want that the representatives of the 
people mould partlcllNrte in the 1O't-
ernment of the State. There mould 
be an elec1ied legislature, as in other 
parts of the country, and Ketala 
also have rule by its own electled 
representatives. 

Unfortunatel1, as I IBid whlle 
mOVing my motion for approval of 
this Resolution, a motion for no-con-
fidence was tabled and that motion 
got the support of the majority of 
mem'bers of the House . 

A suggestion was made that even 
then the President should not· have 
taken over the Government of that 
State and that the party should have 
been allowed to continue to funct10n 
as Government. I fail to understand 
how practically it could have . been 
possible. In any measure that the 
Government has to bring forward be-
fore the House if there is no majority 
of the party, it will not be able to 
carry through any of the measures and 
at every time the measure would be 
lost. 

The MbtIIIIer of DefelIce ProIIge-
tlea Ia the MIaII&ry 01 Deteuee (Sb1'l 
A. M. Thomas): The suggestion was 
that the Ministry should have con-
tinued and the legialature should have 
been dissolved. 

Shri JIatbi: What I understood was 
this. But the constitutional provision 
and the way in which a democracy 
or a legislature should function is that 
the party in power should have a 
majority. What I mean to _\Illest il 
that it is not a pleasure at all for the 
Government to bring this Resolution. 

Shri Sham Lal Saraf: They sbDuld 
have continued for five months. 

S1at 1Ia&bI: But it had to be done. 
Ther~ore; it is purely a temporary 
measure. We shall have elections soon 

\ 
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aam~:~~ ~ 
~ ~ lR f1lilfr ~ ~ ~ 1fI'IfGl' 'IN 
~ iii<: 1Ii'( ~ ~ I 

. .and l1I8.turally we hope that again 
"normal conditione will prevail and we 
ah!ill again have '8, rule in Kerala 

-where the people'. repreaentatives 
will have a ~e in the lOVernment 

oo()f their own State. 

There were otheraulJ88Uona alao. 
1 shall IItart with the last speaker, 
Dr Ram Manohar Lohi&. He ~d 
not touch or speak much about Kerala" 
;but he said about so many other 
things. J: will only mention one point. 
He used the word "prallah" and said, 
"All Ministers were prallah corrupt." 

_PTaliah means generally. Before he 
came in the House we had not heard 
any of this comment Or appellation. 
That recalls to me a Sanskrit sloka 
which says: 

~Tq1lT qll"f~~~1ITT: ~~fu: ~iJ 

It means: Generally, adham, madhtlam 
and 'Uttam gunas are imbibed from 
aansaTg or company. Before this we 
had not heard any of this. There-
fore, I do not know how this atmos-
phere has been created in this House. 
Anyway; the other subjects that he 
referred to did not touch or concern 
the present Resolution. 

Mr. Speaker: Is it only the combl-
'nation tlhat has produred those results, 
. all joinin'g together? 

~o ~~~: qllf~ 
,,~,m~1 ~"~:"'fiT~ 
II~' ~, ;;r;mft if@' I ~ 

~"~~"~,"~~ 
~~ .. t: I 

-1\'~:~ ~~~ 
~ 1IiT Sflfm faRT ~ ~~ 

, '~" q\1i1'h4ith1+1'LGIT: ~~'''<:I I 

WTo ~ ~ ". : qllf 1!i 
'~ ~ iii<: ~, m ~ !!iTt q;nro 
~~ I ~m-qllf~f I 

""~: tt~~~ I ttm 
~: 'fiT ~ ~ ~ i{T I 

8hri HaW: Shri Warior tried to 
brin~ out as much as he could the de-
aclences of the CottgrellS Ministry. He 
alao tried to brin, out the achieve-
ments of the Communist Ministry as 
It was then. He expected and hoped 
that Government wOUld see €hat there 
would an early election which would 
be free and fair. 

1 do not want to enter into the va-
rious aspects. Nor do I want to blame 
anybody at this stage f.or the condi-
tions that are prevailing there or 
that were prevailing there. There 
have been periods during the last four 
or five yea"" which somehow or other 
have been the periods of agitation. On 
one ground or the other, agitations 
have been carried on. It may be that 
these agitations were for just cause, 
Or :for a political caUSe or for some 
other cause but the f~ remains that. 
agitations were there. I agree with 
many of the Members who have spo-
ken that if any agitation is only for the 
purpose at any moment of usurping 
power, then that agitation is not 
at all beneficial or advantageous to 
the community as a whole, and it is 
bound to fail; it is bound to have an 
adverse effect, and it is bound to 
hamper the progress and development 
of the country; it is bound to deviate 
our effort. 

All of us today are trying to build 
up the country. We are trying to de-
velop not only Kerala but the wlhole 
of the country. When We are m the 
midst of this struggle, it is but proper 
that all of us should co-operate 
and put forth 1811 the effortS 
that we can to develop and march to-
wards that goal of perfecti0':l ~d 
prosperity. If, howev~r, agI~ations 
are merely carried on WIth. a VIew: to 
usurp political power or WIth a vleW' 
to give a sort of impression that wh,t 
• particular party is doing is being 
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[Shri Hathi] 
done for the benefit or welfare of the 
people, though the ulterior motive 
may not be that, then any such agita-
tion is bound to fail. 

Shri Nath Pal: What is more dan-
gerous in the long run: usurping p0.-
wer by doubtful means or preserving 
power and clinging to power by any 
means? 

Shri Bathi: I am not going to com-
pare and say what is more dangerous 
and what is not. I am going to take 
up a positive role and that positive 
role is that we must all try and put 
forth our efforts to develop our coun-
try. I put it in a positive way. I 
have never learnt to have a negative 
approach and a negative attitude. 
So, that is mv positive approach. 

Then, there was one suggestion that 
Shri Khadilkar made. 50 far as the 
Constitution is concerned, that is no 
doubt there. But apart from the Con-
stitution, do we not want the co-op-
eration of the people at all levels? In 
a democracy, no Plan can succeed un-
less it has the co-operation of the 
people. From whatever level you 
talk, tlhere should be <:'O-opemtion. But 
So far as the constitutional position 
is concerned, we are bound by it. We 
cannot deviate from it so long as we 
have the Constitution as it is, unless 
of course you amend it, which is a dif-
ferent matter. But so long as it is not 
amended, so long as it is there, we 
have to abide by it. Within the 
framework of the Constitution, what-
ever can be done in a practical way 
to seek the co-operation of people, 
should be done. In the Plan itself it 
is stalled that in no democracy would 
a plan succeed unless there is willing 
co-operation of the people. 

But the difficulty would be when poli-
tical ideolQgy comes, when the question 
ill not of plan, is not of development, is 
not of a constructive attitude, but 
is something other than a eonstructive 
attitude. If we were to take the co-
operation of all the parties, as was 
..,gested b7 Shri nacWkar, what 

happens when there is the question of 
difference of ideologies? When ideolo-
gies differ, it will be difficult to do BO, 
difficult for any group of people to 
come together and carry out Ii pro-· 
gramme. But as Lohiaji suggeslled, 
and rightly, if we can create an atmos_ 
phere whereby people learn to adjust 
themselves, to work together, I think 
it may be that we may have better 
days than we have today. I fully 
a·gree with Lohiaji that We should 
try to create not an atmos-
phere of distrust. not an atmosphere 
of no-confidence, not an atmosphere 
Of vying against each other, but an 
atmosphere of goodwill. But is it 
possible? Can that be done? Was it 
poo;sible under the circumstances? 

We have seen in Kerala after 1960, 
during 4i years, that tlhere were as 
many as sever Or eight agitations on 
one pretext or other. People's minds 
were distracted and diverted. The 
whole idea was to distract their atten-
tion and try to win them over, trying-
to show that they were doing some-
thing in the interest of the people 
which really mayor may not be so. 
That is the position. Unless there 
is the mind and will to work together, 
unless the ideology is common, the-
idea, though very noble, as suggested 
by 5hri Khadilkar, may not be work-
able even in other spheres of activi-
ties. I do not mean the Constitution, 
for so long as the Constitution s1Iands, 
we cannot do anything else. 

He suggested-let us make an ex-
periment in Kerala at all levels. 
Could that be possible under the pre-
sent circumstanees? Anyway, it is a 
suggestion. 

Shrl KhadUkar: Apart from ideolo-
gy, how to break the caste rigidityt· 
That was one thing. 

ShrI BaW: I am coming to that. 

Shrl Nath Pal: He preached some-
thing very different. He had suggest-
ed that there should be an experi-
ment as in Africa of Of1I!..,party nile,. 
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That was an extremely dangerous 
suggestion in a democracy. 

Shri Khadilkar: He is misrepre-
senting me. What I said was . 

Shrl Nath Pal: Very clear. 

Mr. Speaker: He mi,ht have 
understood. Why straightway 
that he is misrepresenting? 

mis-
say 

Shrl KhadlIkar: When I was not 
here, he himself spoke and attacked 
me in that manner, that I was advo-
cating rigid one-party thesis. That is 
not fair. 

Dr. M. S. Alley (Nagpur): If a 
-Member does not give way, is it pro-
per for another Member to carry on? 

Shrl RaW: Shall I give you way? 

As I said, so far as !Bny experiment 
is concerned, it has to be ruled out, 

.' because we stand by the constitutional 
position as it is. But, so far as I have 
understood Shri Khaldikar, he did 
not want to make any change or de-

· viation from the Constitution. If that 
was so, my reply would be that we 

· cannot afford to make any experiment 
which is not contained in or support-
ed by the provisions Of the Constitu-
tion. But So far as committees are 
concerned at di1!erent levels, that may 

· be possible. We can have advisory 
·.committees; we can have consulta-
tive committees. 

What does democracy really mean? 
It means collective wisdom. It means 
that We have to rule or We have to 
govern the country, whatever part it 

· may be, but the government of the 
· country has to be carried on by the 
··collective wisdom of the representa-
-tives of the people. And actually, 
· what is this ParUament? It is the 
· 1tBme thing. There is collective deci-
,sion; mat,ters are discussed and opi-
· nions are expressed on the floor of 
-the House and as a result, we take 
• decisions. This is generally the whole 
TprinC'iple of democracy. But it may 

not be poSsible to isolate Kerela and 
have some sort of experiment which 
is something different from the provi-
sions Of the .Constitution. That may 
not be possible. 

Then, Shri Ranga said that we 
could have another experiment, and 
that was based on the Swiss system. 

Shri Warior: Kerak becomes a 
political laboratory now? 

Shri Hath!: There are experiments 
suggested by two of the speakers. 
What I wanted to say was the same 
thing, that we are not trying to have 
various experiments on one particular 
State. What We are today discussing 
is the resolution, and I have come for 
approval of the resolution. As I saiel, 
the Members, while discussing it, have 
covered a lot of ground, quite a num-
ber and variety of subjects. 

Shri Ranga mentioned about the 
Plan. I am happy to learn that he 
believes in planning, but his objection 
was to the system or method or the 
machinery as it exists here. This has 
also no direct relation to Kerala as 
such. Therefore, I do not think I 
should discuss that subject more. 

Then. one of the speakers said that 
the Centre had not given sufficient 
attention to or shown sufficient in-
terest in the development of Kerala. 
We have the Plan. The Plan is being 
discussed with the representatives of 
the State, with the people, and after 
all, it is the over-all resources avail-
able in .the country that have to be 
distributed. So far as power is con-
cerned, he complained why Kerala 
should depend on Madras for power. 
This psychology, again, I think we 
should give up. After all, wherever 
there is potential for power . . . 

Shri Warior: That is not the point. 
Whenever the Plan is on the anvil, 
there is no representatiVe Govern-
ment. It is up to the Central 
Government to be responsibb. 
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8hrl .... W: Wherever may be the 
power potential, bydro-eleotrlc, ther-
mal or any other, it hu to be utWaed, 
hut mainly so far as the rivers are con-
cerned, they are national ... eta, aDd 
there, whatever power we can gene-
rate is utilised. But all areas should 
be duly attended to, and therefore, 
It a particular State is short of power, 
the reasons have to be looked into, 
whether it is because tilere is no 
potential, or whether the Power to be 
.generated there is going to be costlier 
than in another place. If it is going 
to be costlier, Tt can be generated 
somewhere else. 

Sbri H. N. HakerJee (Calcutta Cen-
tral).: It was said that Kerala and 
IIYsore were the cheapest sou.rces of 
power. That was what Shri Menon 
aid. 

INari Ko,._: Cheapest in India. 

Shri Hathl: I know about Mysore. 
K,erala and Madras. I know about 
power projects. Kerala has got pow-
er potential at Iddiki. That project is 
coming. 

Shrl Warior: He was dealing with it 
formerly. 

Shri Hatb.i: I was dealing with all 
power projects. I think the hoD. 
Members from Kera:. all aoooznpan-
ieji me when I went to that project. 

8Ju1 Maai,.BDPdan (Kottayam): 
That is the very complaint. Investi-
gations regarding the Iddiki project 
started in 1951 but tile worlt has not 
started till now. 

SlIri B\I.UlI: So far as the com,plaint 
thilt the centre does not give proper 
attention to Kerala is concerned. 1 40 
not think 'that is juaUfied. Hon. 
Members referred about plan and the 
Jndustrial development and they want-
ed that we should have itnml$&te. 
fair aDd free electioll!!. The other 
question w'" that the food problem 
Ihould be tackled: hiIh prices shoUld 
be checked. I nay say 1iIat this is 

not a problem which is ~ar
only to Xerala. It exists in varyinl 
degrees in difterent~. I call 
assure hon. M.embe~ on that aide that 
equallBttentiOn will be paid to Kerala 
as much as to IIIQ' ot.ber State, ac-
cording to its requireznenti. - These 
thh\iS will be looked into. The posi-
tion as at present was expl4W1ed by 
me; a vote qf no-cOD1ldence was car-
ried and the Governor reported to the 
President and there was no alterna-
tive but tn do ~~. Proclamation.,.. .. 
issued on the 10th September and 1 
recommend that the Resolution be . 
adopted by the HoWIe. 

Shri Nath PN.~ I had asked a very 
specific question which had relevance' 
in the maintenance of democratic 
values. I had asked. Sir, wbether It 
is a fact that Mr. U. N. Dhebar. ex-
Congress President and currently 
Chairman of the Khadi and Village-
Industries Commission is accompany-
ing the President of the Congress 
Party, Mr. Kamaraj on election tour 
and whether it is in comarmity with 
maintaining high itanclllrds. It is a 
very important matter. He has ignor-
ed all basic questions and !has given: 
us ilomilies about Swial constitution. 
We are entitled 110 get a ~IY. 

Mr. Speaker: Would it DOt be more 
relevant in the next item that we 
have, conferring of power! 

Shri HaW: If he wants me, 1 can 
say that now Sir. It is as you please. 
It can also be taken up in the next 
item. 

Shri WanGa': Several Member" had-· 
raised the enquiry into t4e corrup-
tion char ... 

Shri a&qa: There w .. 1Ihe Q.ueation· 
of corruption. All tbese people who·' 
have been there are now Ollt of power. 
We would like to have an 8IIurance 
f~om them on that point. (Interrup-
tioN). 

~ ~ V/he9Jer it is ~!ant ~ 
not rel~t, ~ the 'ban. ",,!-em_~: 
wants me, I will reply to it. 
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Rbri Natlla Pal: You can at least try. 

........ BatbA: No Question of tryinl. 
I eball rep17 to Mr. Nath Pal el8o. 

Shri Warior referred to corruPtiM 
charges. Really, I do not want to 
mention all that has brappened In 
ICerala during the communist rePne 
and the present l'l!gime. So fu .. 
1Ibe charges levelled seamst tile J.ut 
Minis!ry are concerru.'Ci. tho~c charges 
had been looked iatoby 'the late 
Prime Minister himself. 

Sbri JlaDllIDIIIlthalYa: May I appeal 
to him not to bring in the name at 
the late Prime Minister, because, 
someone will rebut and it would 
bring the IIate Prime Minister's name 
into question. Once and for all, Jet 
them not take protection under the 
name of the late Prime Minister. I 
appeal to them not to take umbrage 
under his JIIiUIle. 

SIu'i 1Ia&hi: It has been looked into. 
These charges had been looked into. 

Shrt Baup: And the result is this. 
It was only looked into. Had it been 
properly and satWactoriJy looked in-
to, it would not have tesult.ed in the 
way it has n!Sulted now. 

Sbrl UlIWIIlth: 'l'be reference was 
to the latest assurance given in Kerala 
namely, that those ch'lll'ges would be 
gone into. That reference may be 
replied to. 

8brl HaW: What I said was that 
there were charges levelled against 
Shri Sankar, and those dhlarges were 
looked into, and nothing. . • • 

Bhrt Nath Pal: Shri Patil usured 
the Ilissid,a.w w~ be w.mt on .U>e 
pacifio.a.tion m.\iS.ion that if they WO':U 
wte with the Government 1he charges 
'Would be loQkIed into. 'l'bt-~ ~ charges 
teem to be lnore valid if they tvote 
.,ainst the Govemmentl 

IbrI 1Ia&Ill: I do not know; I have 
110 infonnation .. ifD whBt trenapil'ed 
MIere between them and 8bri Pal:i:l. I 

do not know. (Interruptions). So, 
far as I am concerned and so far .. I 
know, the c:ibarges that were levelled 
apinst him were kIoked iJito. That 
is all that I can _yo 

Shri Baap: Right up to the day 
of their resignation, whatever charges 
there were, let them be looked lnto. 
What is ~he use of invoking 
Jawaharlalji's name, because he com-
mitted so many blunders and one of . 
them is this. (Interruption) . 

Mr. Speaker: It is better that I 
put the question now. The question : 
is: 

"That this House approves the 
Proclamation issued by the Presi-
dent on the 10th September, 1964, 
under article 356 of the O>nstitu-
tion in relation to the State of 
Kerala." 

The motion was adopted. 

.nl'l~lf1f: ~~lt~ 
~lffR; \Q ~ ~ If( ~ aT ~ 
~~~~I 

16.u hn. 

KERALA STATE LEGISLATURE : 
(DELEGATION OF POWERS) BILL. 

The Minister 01 state In the Min-
Istry of Bome Afta"" (SUi Hathl):' 
I beg to move: 

'-rhat the Bill to confer on the 
President the power of the legis-
lature of the State of Kerala to 
make laws, be taken into consi-
deration." 

This is a Bill which follows the' 
pl'o'Jclamation issued ·by the President 
on the 10th September. 1964 and which 
the House has just DOW approved· 
under article 358 of the Constitution. 
Article 357(1) of the Constitution pro--
vides that the powers may be exercis-
ed by the President, ·but for that ptir- -


